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FROM THE DESK OF THE HON’BLE CHIEF JUSTICE

It gives me immense pleasure to present the Annual Report of the High Court
of Jammu &Kashmir and Ladakh for the years 2023-2024. This Annual Report
gives a glimpse of the key accomplishment of the High Court and the District
Judiciary for the period of two years. It shall act as a constant reminder for all
of us to see how far we have travelled in our journey of providing justice to the
last man standing in the queue for his quest for justice and also to understand
how many miles are yet to go. This report contains the details of the activities
undertaken by the High Court in last two years to enhance the efficacy of

justice delivery system.

The process of compiling the report had already begun before I took over as
Chief Justice of this High Court and belatedly though, the task has been well
accomplished. My brother and sister judges in the Editorial Committee have
minutely examined the statements and statistical data on various aspects of
judicial and administrative functioning of the High Court and District Courts.
They have taken great care to see that all the data is accurate and verifiable.
The compilation committee has done a good job to present the data in clear and

lucid manner, for which it deserves my appreciation.

What I can say on studying the report is that in these two years there has been a
lot of development of infrastructure, especially the district courts in remote
areas. Many projects which had been started in the recent past have been

completed with spacious and modern structures. There has been a marked
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Arun Palli

Chief Justice

improvement in providing the human resource for efficient working of the
courts. The infrastructural and human resource need our more attention to
create a conducive atmosphere for all the stakeholders in the justice delivery

system.

The ICT innovations have also been enhanced to ensure the ease of business
and efficient working of the High Court and the District Courts. We are
marching ahead shoulder to shoulder with many other state judiciaries which

are considered to be pioneer in use of science and technology.

I sincerely wish that this report shall be helpful to all those who are interested
in understanding the work processes of the High Court and in analysing the

performance of various units of the High Court and the District Courts.

Ci..

(Justice Arun Palli)
Chief Justice
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MESSAGE :
It is with great pleastinet | note the Annual Report of the High Court of Jammu:
& Kashmir and Ladakh for the years 2023 and 2024 is being published as an e
BookAs Chairpersorite Editorial Committee, | have closely reviewed its contents
whi ch meti cul o u sriclyhistorgurrent striecturesudikeyi n s t |
achievemeng&iccessful organizatisaintairdetailedecorslof their progress,
triumphs, and challer@gessential for sustained growthephdicatalogsithe :
Hi gh Courtdés and district courtso ac
Jammu & Kashmir and Ladakfer thessvo yearsnviting reflection aur '
strengths arateas for improvement

During 2023 and 2024ve madsignificanstridesn addressingfrastructural
needslevating court buildings to be moheemsy for all stakeholdérs.also
bolstereduman resourog filling keywacancie¥hese efforts aim to enhance
judicial efficiency, fostering greater public trust in our system.

Case institution and displasateflect steady progress, with declining pendencﬁy
and targeted reduction in long pending r3atéeeg)ic case management tools
promise further gains. /

The compilation comnutteemendation for its thorough and accurate collation? of
information and statistRmsaders will firtdis report an insightful introduction to  ©
our judicial aratiministrativ@perations

Justice Sindhu Sharma
Judge, High Court of Jammu & Kashmir and Ladakh
Chairperson, Editorial Committee
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The Annual Report of the High Court of Jammu & Kashmir for the years 2023
and 2024 marks an important milestone as it is set for publication.’ This
comprehensive document provides detailed insights into the judicial
administrative achievements ofgh€HBlrt and District Courts over the past two
years. The report commences with a historical overview, highlighting the illustr
legacy of the High Court and acknowledging the legal luminaries who he
contributed to t he ninenecadest ludfférsoval@able p |
information regarding the institution, disposal, and pendency of cases inthe |
Court as well as various courts across the districts of the two Union Territor
Included within are statistical data and analysesstiae ithe functioning of °

the High Court and the incremental advancements across infrastructural and hu
resource domains.

Considerable progress has been made by the High Court and district court$ in v
spheres, as evidenced by the statistical data presented in this report. The ong
development of infrastructure and the enhancement of human resources f
optimism #t institutional efficiency will be optimally utilised to achieve the core
objective of strengthening public trust and confidence in judicial institutioné. Mo
forward, institutional mechanisms will be continually refined to address the persi:
chaknge of rising case pendency. The effective use of available data WI|| en
timely course corrections and facilitate better strategic planning. :

The compilation committee has rendered exemplary service by collating ié\forrr
and data accurately and presenting it in a clear and engaging manner. This ref
serves as a valuable resource for understanding the performance of jud
Institutions idammu & Kashmir and Ladakh. Stakeholders within the juétice
dispensation system may find the statistical data beneficial for future plannu
aiming to enhance their efficiency and service delivery.

Justice Rajnesh Oswal
Judge, High Court of Jammu & Kashmir and Ladakh
Member, Editorial Committee
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Foreword Z
It is with immense pride that | present the Annual Report of the High Court of
Jammu & Kashmir and Ladakh for the years 2023 and 2024. This report not
only celebrates the notable milestones achieved by this respected institution over
past two yearst llso encapsulates significant information regarding the judicial
and administrative work processes. It reflects the substantial progress madéj by tl
Courts across the Union Territories of Jammu & Kashmir and Ladakh, all almed at
strengthening the justielvery system.

Throughout the last two years, the institution has faced various challenge$ wit
steadfast determination and has capitalised on opportunities with foresight. Tt
effective leadership provided by thke iinef Justice during this period, along °
with the wise guidance of théldaludges of the High Court, has enabled the
High Court Registry to implement policies aimed at fortifying the justice delivery
system and enhancing overall efficiency. This report offers a comprehensiv
perspective on the netiaiivies introduced by the High Court to improve the
delivery mechanism and the support system, ensuring the smooth functioning of t
Courts. It also serves as evidence of the tireless efforts of everyone involved in t
operations of the High Coumyaaling collectively to optimise judicial outcomes.
The dedication of our support staff has been instrumental in delivering value ant
maintaining the trustithand confidence placed in the justice system.

It is my hope that readers will find this report insightful, both for understandj'ng
the judicial and administrative processes of the High Court and district courts, an
for analysing the data to evaluate the institution's strengths and challenges. °

As we look to the future, our commitment remains unwavering towards further
enhancing judicial and administrative processes and making a meaningful impas
for all stakeholders in the justice delivery system. This report stands as moré thal
a mere recordstétistics; it stands as a testament to our collective journey and the
promise of continued progress in the years ahead. :

Rajeev Gupta
Registrar Vigilance
Head, Compilation Committee
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The Historical Perspective of the High Court

The former State oflammu& Kashmir was created from three distiranid
separate areawhich were Jammu, Kashmir and Ladakh; its consolidation
occurredn theyearl846undertherule of MaharajaGulabSingh.Coevalwith its
consolidatim wasthe genesisdevelopmen®& evolutionof the Judicialsystem.
HisHighnesMaharajaGulab Singhthe first Maharaja of the Dogra dynastigd
entrusted the administration pfsticeto executiveofficers being himself the
Chief Adawlte. He reservedwith him the power to hear the cases in the first
instanceandso the appeals againstazranaf onerupeegoresentetogethemwith
thepetition. Thatrudimentanjudicial system evolvetlirther, duringthereignof
MaharajaRanbir Singh with the creationof Sadar Adalats (Chief Courts) at
SrinagarandJammu which had power to headl cases of importanc&he State
at that time had twentgne Courts of which 14 were Wazarat Couiitse
Maharajawould promulgatethe J&K StateCivil Courts Regulation,1877 to
establish the High Court, that is AdalaAlia and defined its powelss under:
The High Court (Adalati-Alia) shall be deemedfor the purposesof all
enactments for the time being in force to be the highest court of appeal
revision, subjecto the control & the judicial powers exerciseby His
Highnessthe MaharajaSahib Bahadur.The generalsuperintendencand
controloverall other Civil Courts shall be vested andall such courts shall
be subordinate tahe High Court
Maharaja Partap Singstrengthenedhe Judicial System dhe State when he ,
consolidated the lanendprocedure regulating the powers of the High Court. He
would promulgatethe J&K Civil CourtsRegulation(RegulationNo. XLVI of :
Samvat, 1977). Th&egulatiorprovidedfor thereconstitutiorof theHigh Court
of Judicaturen the StateTheMaharajaretainedhepowerto appointtheJudges :
of theHigh Court.The High Courtvas subject to powers of the Maharaja, vested
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with originalandappellate jurisdictiom civil andcriminalmattersit possessed
the powerto withdrawandtry, as aCourt of extraordinary jurisdiction, any suit
falling within thejurisdictionof anysubordinat€ourtif it wasdeemedhecessary
It hadalsothepowerto grantprobates of testamerasidadminister the property
of persondying intestatelt hadalso beenvestedwith it the generalpower of
superintedenceandcontrol over all the other Civil Courts fheStatethepower
to visit andinspectthe subordinat€ourtsandgive suchdirectionsin mattersnot
providedby law asmaybefoundnecessario securéheendsof justice thepower
to appoirt ministerialofficersfor theadministratiorof justiceandfor the exercise
of powers conferrednit by the Regulationthepowerto dismissor suspendny
suchofficer from his post,andthe powerto makerulesfor thetransaction of its

business.

With the ascension dflaharajeHari Singhto the throne, the Judicial System was
furtherstrengthenedlhe MaharajgpromulgateddrderNo. 1 of 26" March1928

by virtue of whichHis Highnes®stablished the High Court of Judicature in 1928
A.D. consisting of the Chief Justi@ndtwo other Judge<Of them one Judge
had the revenue workssignedo him andhewasstyledasJudgeHigh Courtand
Revenue&€Commnissioner.Theywould hold office duringpleasuref hisHighness.
TheMaharajassual Order No.2, the contents of which show that His Highness
appoinedLala Kanwar Sein M.A. Baat-Law as first Chief Justice of the High
Court and appointedRai BahadurBodn Raj SawhneyB. A. (Canth) B.C.L.
(Oxon)Bar-atLaw andKhan Sahib Agha Sayed Hussairtl@sPusne Judges.
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The Maharajapromulgatedhe J&K ConstitutionAct, 1939 which definedthe
constitutionandpowersof theHigh Court. TheHigh CourtthatHis Highnesshad
established under Order No. 1 of2@arch 1928 continued to be the High Court ]
of the former State under the Constitution Act of 1939. The Maharaja had vested
in him the power to appoint Judges of the High Cduidudgewasto hold office

till hereached thageof fifty -five yearsor unlesdHis Highnesswvould otherwise

direct A Judgecould,underthenewAct, resignfrom his office by writing under

his handto the Prime Minister or be removedfrom his Office by orderof His
Highnesson the ground of misbehaviour or infirmity of mind or bodylhe
qualifications that the Aaif 1939hadprescribed for appointmeasJudgeof the

High Courtrequiredthatthe candidateshouldbea barristerof Englandor Ireland

or memberof the Faculty of Advocatesin Scotlandof not less than ten years
standing, or he should have, for at least three years, held judicial office in the
State or inBritish India not inferior to that of District Judge or shouldvefor
atleastfive yearsheldjudicial office in the Stateor in British India, notinferior to

thatof asubordinatdudgeor aJudgeof SmallCause€ourt,or shouldhavebeen
anAdvocateof theHigh Courtor anyHigh Courtin British Indiaandbarristerof
England or Ireland or member of the Faculty of Advocates in Scotland or law
graduate of any recognized University in India who has been practicing as an
Advocate of the High Court or of any High Court in British India for a period of
at least ten years.

The J&K ConstitutionAct, 1939 providedthat all writs, summonsesprecepts,
rules, ordes and other mandatory processes to be issued by the High Court shall
run and be in the name and style of His Highmesshall be sealed with the seal

of the High Court.The sealof the High Courtwasrequiredto bearandadvice
impressionof the Jammuand Kashmir Coatof Arms with an exergueor label
surroundinghesame& was required to be deliverehdkept in the custody of

the Chief Justiceraan officer of the Court, from time to time, nominated by the
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\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\



\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\

Chief Justice. Ta Act of 1939 definal the jurisdiction of the High Courtand
providedthattheHigh Courtis aCourtof Record, thatt shallhavejurisdictionto
hearanddetermineanyoriginalcivil suitor otherproceedingfwhichthevalueis
notlessthanrupeedenthousandaindeverysuchproceedingshallbeinstitutedin
the High Court, that it shall havejurisdiction to entertan and disposeof such
appealsrevisionsand othercasesd civil, criminal or revenueasit may be

empowered to do under any enactment in force in the State.

TheMaharaja retained the highest Judicial Authority in the State and constituteé
the final Appellate CourtHe would be advisebly the Boardbf Judicial Advisers /
for the disposl of suchcivil andcriminal appealsasmay, underthe law for the .
timebeingin force, lie to His Highness from the decisions of the High Court, and
on such other matteasHis Highnessnaychoosdo referto theBoardfor advice. :’
TheBoardperformedunctionsidenticalto thatof the Privy Councilin England.

The Maharaja then granted Letters Patent to the High Court'dSditember
1943.

India gained independence on August 15, 19Ai7e State acceded to the
Dominion ofIndiain the sameyear. Its constitutionalrelationswith the Union
weregovernedy the Constitution (Application to Jammu & Kashmir) Oses

the Presidentvouldpromulgaéfromtimetotime. ThePresidenpromulgatedhe
Constitution(Applicationto Jammu& Kashmir) Order, 1954nd extended the :
jurisdiction of the Supreme Court of India to the State of Jammu and Kashmir té
issue writs for the enforcementfahdamentatightsunderArticle 32 andto hear /’
appealdromtheHigh Court.The promulgatiomf thatorderresultedn abolition

of theJudicialBoardof Advisors All the appealg17in number)andproceeding
pendingoeforeit, weretransferredo the Suprem€ourt.TheSupremeCourthad

constitutel a SpecialBenchconsistingof Chief JusticeMehar ChandMahajan,
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JusticeS.R.DassandJusticeGhulamHassarat Srinagar in 19540 dispose of all
those appeals and proceedind@sie Constitution (Application to Jammé&
Kashmir) Amendment Order, 196Men extendedthe entire jurisdiction of

Supreme Court of India to the State of Jammu and Kashmir.

SUPFREME COURT BEMNCH
IN JARMMU & KASHMIR

e
Bramtivew §. L. Milans
Doanbians = B, 1 ham
Seommbimer 52 P, S &w,‘“:ﬁ,ﬂd tw-n:. et Brvaioe

Photograph of the Supreme Court Judges constituting the Bench

The ConstituentAssembly of the former State enactedthe Constitution and
adoptedit on 17" November 1956 Sections 18 and Section 158of the
Constitutioncame into forceat once The other provisionsof the Constitution
came into force on 26" January 1957 which day is referred to as the
A Co mme n ofehe@onstitution ThatConstitution made specific provisions
for the High Court, its ampositionand jurisdiction, the qualification and the
tenure of the Judges, theppointmentandremovalandplace ofsitting of the
High Court.TheUnionParliamenpassedheJammu& KashmirRe-organization
Act, 2019 It cameinto forceon October31,2019,andre-organizedhe Stateof
Jammu& Kashmirinto the Union Territory of Jammu& Kashmir& the Union
Territoryof Ladakh.TheConstitution(Applicationto J&K) Order, 2019,C.0271
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notified vide Notification dated 5 August 2019 read with Declaration under
Article 370(3) of the Constitution, C.O 273 notifiadde Notification dated 6 ’
August 2019have madgrovisions otheConstitution of Indiaas amended from
time to time, without anynodificationsor exceptionsapplicableto the former

State of J&K. The name of theigh Courtof Jammu& Kashmirnow stands
substitutedy thenamefi H i @part ofJammu& KashmirandL a d a k ibtlde
commonHigh Courtfor theUnion Territory of Jammu and Kashmir and Union

Territory of Ladakh.
The Seal of the High Court

The High Courtuses as occasion may arigearticularseal The official seal of :
the High Court shall bear a device and impression of the State emblem with aiq
exergue or label surrounding the same with the inscriptions: The Seal of the Higﬁ
Court of JammandKashmirandLadakid Thesealshallbekeptin thecustody /’
of theRegistraor suchotherofficer of theCourtastheChiefJusticenaydesignate /
in this behalf. The seal of the Court shall not be affixed to any Writ, Rule, Orderé
Summons or other process or any other document save under the authority m

writing of the Registrar.
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The High Court Buildings

TheHigh Court of Jammu & Kashmé Ladakh has two wingsheJammuVing

and the SrinagarWing. Both remainfunctionalthroughoutthe year. The Main ;
Wing of the High Court compresoftheSe cr et ar i a tChiefflustideo n 0 bI e
and the Registry. Thefficers/staffof the AdministrativeWing of High Court ;
move from Jammuto Srinagarduring summersand from Srinagarto Jammu

during winters. The Headquarter othe Chief Justice functions mainly from
Srinagarduringsummersthatis, from May to Octoberandfrom Jammu during

winters that is,from November to April every year. The judicial branches of the

High Court remain functional ibothwings throughout the year.
Buildings at Srinagar

The High Court Wing at Srinagarinitially functionedfrom the old High Court

Building locatedat Lal Chowk Srinagay openedn 26" Sawan1969Svt (1911

C.E.). It was shiftedfrom this historicalbuilding to the presentbuilding in the
suburb®f Jehangir Chowk in the year 198he paucity of space there has urged

the need to construct a new High Court complex ahfee®und AkshaBeming
Srinagar. The foundation stone of the new High Court Complex wabydfte

former Chief Justice of India, Justice N. V. Ramanna on May 14, 2022new

High Court Complex at Srinagarill beconstructeadn 500Kanals(62.50acres)

of landat village Rakke-GundAksha Bemina It will accommodatdiverse legal
facilities at one placdt will consist of 10 Court Rooms, one Vulnerable Witness /
Court Room, one Family Court, and residenceHoo n 6 bl e t he Ch | ef
besides other infrastructure. The Project will also include the construction of :
other ancillary infrastructure likflediation Centre, Arbitration Centre, Litigants
Facilities, FoodCourt, Policeand Security infrastructure, Staff accommodation

for judicial administration, Utility Buildings, Convention Facilities, Parking
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Spaces and Spaces for fire station. The upcoming infrastructure will havé
universal accessibility and will be equipped with all the modern gadgets%
including the latest ICT setp. "

o~

Building s at Jammu

The High CourtwWing at Jammu initially functioned from the Mubarak Mandi
Complex at Jammut was shifted from this historical building to the present
building at Janipur in the yeat994. The High Court has undertaken the
construdon of a new High Court complex at Raisammu The foundation stone
of the new High Court Complex was laid Byo n oOtheelChief Justice of India,
JusticeDr. D.Y. Chandrachudn June 28, 2023The cost of the new High Court
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complex is estimated at Rs. 9.88ousandcrores. It will be stateof-the-art
structure gcofriendly andequippedwith all themodern facilities. It will consist

of 25 Court rooms which may later be extendédwill havethreeauditoriums,

an administrativeblock, mediationcentre, amedicalcentre,computer centre, /
Jwdgesd | ibrary, chambers for 1,000 I
and archive sectionlt will also be equipped with accommodation, Judicial 2
Academy, convention facilities, helipad, fire station, a transport facility centre,
etc.Apart from this, there will be sports, gym and yoga centre facilitiekiftges

and lawyers.

Photograph of the present High Court Building at Janipur, Jammu
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Strength of the High Court and the Profile of the Sitting Judges
The Constitutionof the former Statecontainedspecific provisionsfor the High
Court, its compositiorand jurisdiction, the qualification and the tenure of the
Judges, their appointmeahdremovaland place of sitting of the High Court. /
With the promulgation and coming into force of the Jammu & Kashmir Re
organization Act, 2013%ndthe promulgation ofrte Constitution (Application to
J&K) Order, 2019, C.O 271 notified vide Notification dated 5 August 2019 read
with Declaration under Article 370(3) of the Constitution, C.O 273 notified vide
Notification dated 6 August 201€fhe provisions of the Constitution of India as C
amended from tim& time, withoutany modificationsor exceptionshavebeen,
in entirety, made @plicable to the State of J&Khe provisions of Chapter V of
the Constitution deal with the subject of High Courts in the States; it containsi
provisions that deal with the constitution of the High Courtsagigwintmenand ;
removalof the Judgesthetermsandconditionsof their servie andtheirtenure,
andthejurisdiction of the High Courtsandthe othermatters Article 216 of the
Constitutionprovidesthatevery High Courtshall consistof a Chief Justiceand
suchotherJudgesasthe Presidenimay from time to time deemit necessaryo
appoint. Thanitial sanctioned strength diie High Courtof J&K and Ladakh
was threelt consisted ofhe ChiefJusticeandtwo otherJudgesilts strengthhas
sinceincreasedromtimeto time It has the currenty the strengthof 17 Judges
that is the Chief Justice and 16 Judg#8 beingPermanent Judges afalr as
Additional Judges.
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Honobl e Chi e&5ittinglJudgesaf theeHigla @odrt

a N

Hon'ble Shri Justice N. Kotiswar Singh,LLB

The President of India has appointed His Lordsgphe Chief Justice of the
High Court of Jammu & Kashmir & Ladakh vide notification No.
K.13021/02/202JS.1I dated12" of February2023 His Lordshiptook oath of
office as the 38 Chief Justice of the High Court of Jam&washmir& Ladakh
on 15" day of February 2023His Lordshipwas administered the oath bijis

ExcellencyShri Manoj SinhatheLieutenant Governor of Jammu and Kashmir.

Hon'ble ShriNongmeikapaniKotiswar Singhwasbornon 01.03.1963at Imphal

Manipur. His father Shri Justice N. Ibotombi was the first Advocate General of
the State of ManipurHis Lordship completed his schooling from the
Ramakrishna Mission VidyapitfPurulia West Bengabndobtained his Degree

in Law (LI. B.) in 1986 fromthe Campud.aw Centre Law Facultyof theDelhi
University.His Lordshipgotenrolledas Advocate in 1986 under the Bar Council ;
of Delniandat t ended si x +wealhtydusgh a WZ &mmod B e 0
underthe University of Londonin 1992.He hadillustrious career as Advocate. :
His Lordshippracticed in the Supreme Court of India for a brief peaodthen

shifted his practice to the Gauhati High Cottis Lordship hasppearedbefore

the CentralAdministrativeTribunal Gauhati andthe District Courtsin Manipur.
Hehaspracticedn Civil, Criminal, ConstitutionahndService matterandserved

as Standing Counsel for several public undertakingstitutions and
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Departments of the Government of Manipur includingReeartmenof Health

& family Welfare,Manipur RenewabléenergyDevelopmat Agency,Manipur /
Board of Secondary Education, Regional Institute of Medical sciences, Nationafj
InsuranceCompanyLtd., Allahabad Bank, Housing & Urban Development :
Corporation Ltd.and Department of Electronics & Accreditation of Computer
Courses(DOEACC) Centre,Imphal. His Lordshipwas designatedas Senior
Advocateby the GauhatiHigh Courton 31/03/2008andservedasthe Advocate
Generalof Manipurfrom 03.11.2007 till elevation to the Benclidis Lordship
wasswornin asAdditional Judgeof the GauhatiHigh Courton 17.10.2011 and ;
Permanentludge on 041.2012. His Lordship was appointed as Judge of the
ManipurHigh Courtuponits creationwith effectfrom 23.03.2013andappointed ;
to perform the duties of the office of Chief Justice of the High Court of Manipur
w.e.f. 01.07.2017 till 0802.2018,andagain from 232.2018 till 1705.2018.His :
Lordshiphasauthoredseveralandmarkjudgmentsduring his tenureasJudgen
different High Courts which have added new aspects tddfelopment of law. ;
His Lordship gotlevated as a Judge of the Supreme Court of India and took oaté
of office on 18.07.2024. 5
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Hon'ble Shri Justice Tashi RabstanLLB

Hon O b | dustie® iTashi Rabstan w&®rn in an agriculturist family of
Varsudopa on 10April 1963 at VillageSkurbuchanDistrict Leh Ladakh His
Lordshipdid hisgraduationandLLB from University of JammuHis Lordship
was enrollechs anAdvocate on 8§ March1990by the Bar Councilof Jammus&
Kashmir and startedpracticingin the High Court of Jammu& Kashmir and
various other High Courts on Arbitration, Constituti®rvice Election,Civil
andCriminal matters His Lordshiphasservedas Standing Counsdbr Ladakh
AutonomoudHill DevelopmentCouncil,Leh from 1997till 2005 His Lordship
was appointed as Adanal Central Government Standing Counsel, now Central
Government Counsel, for Jammu and Kashmir High Court, Jammu Wing in
September,1998 and continuedserve on that postl elevation;His Lordship

has alsoservedas panel counsel for Union Public Service Commission, New
Delhi from April, 2008 till 31st December 2011

His LordshipwasappointedasAdditional Judgeof the High Courtof Jammu&
Kashmirvide Notification No. K.13021/01/20182S.1I dated 7 March 2013&
took oath of office on '8 March 2013.His Lordship was jgpointed permanent
Judge of High Courdf JammuandKashmiron 16.05.2014.His Lordshipwas
appointedthe Acting ChiefJusticeof the High Courtof Jammu& Kashmirand
Ladakhvide Notification No. 11019/46/202:2JS. I/II(i) dated 068" December
2022 & served in that capacity till ¥4February2023 His Lordshipis the
foremostPuisneJudgeof the High Courtof Jammu& KashmirandLadakh.His
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Lordship headsas Chairmanseveral Administrative Committees of the High /
Courtandserves as Executive Chairman of the J&K Legal Services Committee.é
His Lordship was appointed as Acting Chief Justice vide Notification No. K
11019/25/2024JS.1/1l dated 16.07.2024. Subsequently, his Lordship Was
appointed as the Chief Justice of the High Court of Jammu & Kashmir and
Ladakh vide Notification No. 13021/03)J24US.1l dated 21.09.2024 and took
oath of the office on 27.09.2024.
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Hon'ble Shri Justice Atul Sreedharan, B.A (History)LLB

Hon'ble Shri JusticeAtul Sreedharamvasbornon May 24,1966 His Lordship
joined thechambenf Mr. GopalSubramaniumSeniorAdvocatein 1992atDelhi
andstayedn his chamber till 1997. During this peridus Lordshipassistedhe
Senior Advocatén several CiviandCriminal matters before the Supreme Court
of India, High Court of Delhiand the Trial Cours at Delhi. From 1997 to
December 200(is Lordshippracticed independently Belhi andthenshifted

his practiceto Indore in the year 2001 His Lordship has also beenclosely
associatedvith Mr. SatyendraKumar Vyas, Senior Advocate at Indorelis
Lordship has practiceoh thecriminal andcivil sidesbefore the Trial Court and
High Court,servicemattersandwrit petitionsbeforetheHigh Courtandcaseof
medicalnegligencebeforethe consumeforums.His Lordshipwasalsoretained

on thepanelof Lawyersof the MadhyaPradeshiHousingBoardsince04.10.2002

to 2012andonthe panelof Lawyersof the KendriyaVidyalayaSangathaifrom
theyear2004till July 2012. His Lordship hagpresented the State of Madhya
Pradesh as Panel Advocate befiweHigh Courtof MadhyaPradeshBenchat
Indore from 2001 to 2003 represented the State of Madhya Pradesh as
Government Advocate before the High Court of Madhya Pradesh, Bench at
Indore, from October2003to February2004. His Lordship was ppointed as
Central Government Counsel on.AQ2005 to appear in cases on behalf of the

Union of India till 1909.2008. His Lordship was ppointed as Central
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Government Counsel (Senior Panel) orD22010 to appear in cases on behalf
of the Union of India till 192.2013.

His Lordship was ppointed as Judge of the High Court of Madhya Pradesh on
April 07, 2016, and Permanentludgeon March 17, 2018. His Lordship was
transferredasa Judge of the High Court of Jammu & Kashmir and Ladakh vide
Notification No. K-11019/13/2023JS.1/1(ii) dated 27 April 2023 and took :’
Oath of Office on 10 May, 2023 His Lordship serves omgnd headsseveral
Administrative Committees of the High Coumost notabl the IT Committee
of the High Courand the SCMS Committeldistenurehas seen several@urts

projectshavetaken form in the High Court.
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Hon'ble Shri Justice Sanjeev Kumar, LLB

Ho n 6 b | Justice Banjeev Kumar wasrn on & of April 1966 in village
Prehta Nagrotaf Tehsil Basohlj Distt. Kathua.His Lordship had pursuedhis
early education from local Govt. Middle Schoolgcompletedhis matriculation
from Govt. H.S.S. Basohivhile secuing 10" rankin the J&K StateBoard of
SchoolEducationn Matriculaton Examinationn 1981.His Lordship gaduaéd
from the Govt. Degree College Kathua in 1985 in first Division abthined the

degreeof law (LLB) from the University of Jammu in 198 first Division.

His Lordshipwasenrolled as anAdvocateby the J&K Bar Councilin Felruary
1989.His Lordship had illustrious professional career spanning over a period of
several years. His Lordship was appoinBal/t. Advocate for Srinagar Wing of
the High Court of J&K twice, first from 1992 to 199 d agairfrom 1994 to
1995.His Lordship was @ain appointed Govt. Advocate for Jammu Wing in the
year 1995 and remainesb till 1998. His Lordship holds the distinction of
represenng almost all Govt. DegtmertsandPSUs His Lordship vas Counsel
retained on the Panel of Advocate General for more nhavo yearsand
represergd Forest Deprtmentand Finance Deprtmert including Commercial
Taxes and Excise Dagmert of the State in the Jammu Wing bBffo n 6High e
Court. His Lordship has also servedas standingcounselfor the J&K Service
Selection Board for almost six years between 200612. His Lordship has
practised mainly in the High Coudand had more than two hundred reported

judgments to his crediHlis Lordship has @peared in many notable cases like
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Toshakana Case, Assembly Dissolution MatterRe s er vat i on |
Ma t tamdmany moreHis Lordship vas administered oath on.06.2017 as
Permanent Judge of J&K High CouHis Lordship hasauthorednumerous

judgmentonseveraimportantmatters and helpeatkevelopmenof law.
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Hon'ble Ms Justice Sindhu Sharma, LLB

H o n oMs.IJwesticeSindhuSharmavasbornonOctoberl0,1972.HerLadyship
wasenrolledwith theBarCouncilof J&K andjoinedtheBarin theyearl1996 after
obtaining het.LB from PunjabUniversity,ChandigarhThereafterher Ladyship
practcedin the District Courtsandthe High Court of Jammuw& Kashmir. Her
Ladyshipbecame the Assistant Solicitor General of India in the year a0d4
wasthefirst lady Advocate from JammandKashmir to have been appointed on
the postHer Ladyshipwas also electedsthe Vice Presidenbf the J&K High
Court Bar Associationin the year2013. Her Ladyshiphas also served as the
Standing Counsel for NHPC, Power Grid CorporagadJammu Development
Authority. Her Ladyshipwasappointedhe Permanengudgeof High Court of
Jammu & Kashmir vide notification Nd&.13021/02/2017US.II dated 3 of
August 2018 and took oath of office or"®f August2018.Her Ladyshipis
credited tohavebecomethe first woman Judge of High Court of Jammu and
Kashmirand Ladakh
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Hon'ble Shri Justice Rajnesh Oswall_.LB
H o n 6Shii Jastice Rajnesh Oswal was appointed Judge of the High Court of
Jammu & KashmiandLadakh videNotification No. K.13021/01/2020S.1 Dt. ?
29" January2020 and took oath of office ofi%f April 2020.His Lordshiphas,
following the abrogation of Article 370 of the Constitution of India, become the

first Judge to take oath dadge of the High Court of Jammu & Kashmir and
Ladakh under the Indian Constitution.

H o n 0 3hti JusticeRajneshOswal was born on 17.06.1973 at Jammu His
Lordship did his earlierschoolingfrom DBN and RanbirHigh SchoolJammu,
obtainedhis graduation fromGGM ScienceCollege Jammuand pursuedhis
b a ¢ h en lawsfiora the Jammu Universityand receivedjold medal which
showed his academic excellent#s Lordshiphas practiced in the HigBourt
of J&K since 1998. During that periodshLordshiphas remainea@s standing ;
counsel for the Crime Branch Jammu, ICICI Bank, United Bank of India, High
Court Legal Services Authority, High Court of J&K, Yes Bank, Reliance Life
Insurance and ICICI Prudent Life Insurance. :
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Hon'ble Shri Justice Vinod Chatterji Koul, LLB

H o n 6 $hii JusticeVinod Chatterji Koul was born on January21, 1964, at
WanpooVillage of estwhile District Anantnagpresently District Kulgam. i$
Lordshipdid his early schooling from Govt. School Srandow Govt. School
Kanipora and further schoolifigpm Govt.Hr. Secondanschool AnantnagHis
Lordshipdid his graduation(B.Sc.) from Govt. Degree College, Anantragd
LLB from Kashmir University, Srinagar in the year 1989s Hordshipwas
enrolled as Advocate witlhe J&K Bar Council in 199@ndstarted practicing at
High Court of J&K with ®&niar Advocate Shri JaswantSingh Kotwal. His
LordshipclearedheKCS (Judicial)Examination1993andsecured first position.
His Lordshipjoined as Munsiff in 199%@ndhadhis first posting agheDistrict
Mobile Magistratg Traffic) UdhampurHis LordshipwaspromotedasSub-Judge
in 1997 and was posted as Suludge (Electricity Magistrate), Batote.isH
Lordshipwaspostedasthefirst RailwayMagistrate JammuHis Lordshipserved
as SubJudgeBhaderwahSub-JudgeRambanMunicipal MagistrateJammuand
Chief Judicial Magistrate, UdhampurisH.ordshipwas also posted as Deputy
Registrar, High Court of J&KHis Lordshipwas promoted as Distriét Sessions
Judge in the ye@&007andservedasAdditional District& SessiondudgeKathug
2"d Additional District & Sessions Judge, Jammu, Aglthal District & Sessions
Judge Udhampur, Principal Distrié@ Sessions Judge Anantnag, Principal
District & Sessions Judge Kathugpecal Judge AntCorruption (CBI Cases)
Jammuand Principal District& Sessions Judge Jamntdis Lordshiphas also
served as Registrar Vigilance, High Court of J&Kd Chairman, Sales Tax
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Appellate Tribunal J&KHis Lordshipwaselevated as Permanent Juddehe
High Court of J&Kand Ladakhvide Notification No. K.13021/02/2019JS.11
dated03.04,2020 of the Ministry of Law and Justice, Government of Irahd

wasadministereaath of office on ¥ of April 2020.
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Hon'ble Shri Justice Sanjay Dhar, LLB

H o n 63 JasticeSanjayDharwasbornon 11" May 1965at village Danow
(Bogund), District KulgamHis Lordshipreceived initial education ihis native

village andpursuechis graduation irsciencesubjects from S.RCollege Srinagar ;
andLLB ( Hon 6 s) from UniHiseordshipwgs emrdlled lisa s h ml r
Advocate intheyearl1990andstartedoractisingaw in theDistrict Courtsandthe :’
High Courtat Delhi His Lordshipwas appointed as Munsiff in year 198iid
promotedas SubJudge in the year 2001idH ordshipwas promoteés District

& SessionsJudgein year 2007. His Lordship has servedas Chief Judicial
Magistrate Jammu, Principal Distr&tSessions Judge Rajoupiincipal District

& Sessions Judgeeh andPrincipalDistrict & SessionsudgeKathug Special
JudgeAnti-corruptionJammuy Presiding Officer MACT Jammuand Special

Judge Anticorruption CBI Casedammu His Lordshiphas served aRegistrar
Vigilance and Registrar General the High Court of Jamm& Kashmirand

Ladakh His Lordshipwas appointedthe Judge of the High Court of Jamndu
Kashmir and Ladakh vide Notification No.K.13201/2a19.11 dated 03 April
2020andwasadministered theath of office on 7 April 2020.
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Hon'ble Shri Justice Puneet Gupta, LLB

H o n 63hii JasticePuneetGuptawasbornon 10" April 1963 at Jammu His
Lordship pursuedhis earlier educationfrom KendriyaVidyalayaJammuand /
MahavirJainHigh Schod Jammu, pursued hisac hel or 6 s ftbmmgr e e
the Jammu University in 1985.i$1 ordshipwas appointed Munsiff in the year :
1995 and was promotedas SubJudgein the year 1997. His Lordship was
promotedo the cadref District and Sessions Juddgis Lordshiphas serveth
various capacities likd&kegistrar Judicial High Court of Jamn& Kashmir,
Special Judge AriCorruption Court Jammu, Registrar Vigilance of J&K High
Court (twice), MembeGalesTax Tribunal Jammuand Member J&K Special
Tribunal Jammu.His Lordship was gpointed as Judge of the High Court of
Jammu& Kashmir and Ladakh vide Notification N&K. 13021/02/2019US.II

Dt. 039 April 2020 andwasadministeredhe oath of office on 7 of April 2020.
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Hon'ble Shri Justice Javed Igbal Wani, LLB

H o n 6 %hti dustice Javed Igbal Wani was born ori" 2 March 1964 at
Srinagar. Hs Lordship has pursuedis initial schooling from Khalsa High
School, Srinagagraduagdin sciencestream fromthe Sri Pratap Singh College,
Srinagarandpursuedhis bachelogs degrean law from the Kashmir University
Srinagar, securinthe 1%t positionandbagged a Gold Medal. Hs Lordshipwas

enrolled as Advocatavith the J&K Bar Council in the year 1990 and started
practicinglawin theDistrict CourtsandtheHigh Court of J&K, Srinagar/Jammu.

His functional areas were Criminal, Civil, Service and Arbitration matteiss. H
Lordshipwasthe Standing Counsel for Srinagar Development Authority, J&K
Wakf Boardand PanelCounsel forthe High Court of J&K (Srinagar Wing),
General Administration Department, State Forest Department, State Pollution :
Control Board, State Fisheries Department besides Bajaj Alliance Insurance Co.,
Economic Reconstruction Agency and J&K Bank in the High Coul&#f. His /’
Lordshiphasserved a theSenior Additional Advocate General, Government of
J&K, with effect from January 2018l October 2019. His Lordship was
appointed as Judge of the High Court of Jan&nkiashmirandLadakhvide
Notification No. K.13021/01/2019US.1 dated 09 of June 2020 andwas
administeredhe oath of office on 12 of June2020.
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Hon'ble Shri Justice Mohan Lal, LLB

H o n 6Shii Jaistice Mohan Lal Manhas was born o' AMlbovember1961 in
village Khallani (Killar) Tehsil Bhalla/Bhaderwah of District Dadtés Lordship
did his matriculatiorirom the Govt. High School Malothi (Bhaderwahhd12"
Gradefrom the SRML Higher Secondary School, Jammu in the year 1887
His Lordshipdid hisgraduation fronthe GGM Science College Jammu in 1980
81 andLLB from the JammuUniversityin 1985.His Lordshipwasenrolledas
Advocatewith theJ&K Bar Counciin theyearl986.His Lordshipwasappointed
Prosecutingfficer in theyear1988/198%ndservedn thatcapacityfor several
years.His Lordshipwas g@pointed Munsiff in the year 199%nd promoted as
SubJudge in the year 199His Lordshipwas promoted as Distri& Sessions
Judge in the year 200His Lordship served as District Judicial Mobile
Magistrate Doda, Subudge Nowshera, Suludge Kishtwar, Sub
Judge/Municipal Magistrate Srinagand CIJM UdhampurPrincipalDistrict &
Sessiondudgd_eh,2" Addl. District & Sessiondudge Jammu, Principal District
& Sessions Judge Kishtwar, Special Judge-8atiruption Srinagar, Principal
District & Sessions Judge Samba, Special Judge-@mtiuption (CBI cases)
Jammu and Principal District & Sessions Judge Udhampsit.dddshiphas also
served aghe Registrar Judicial J&K High Court Jammu wirand Judicial
Member J&K Special Tribunal Srinagar.His Lordship was appointedthe

Permanendudge ofthe High Court ofJlammuand Kashmir and Ladaklvide
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Notification No. K.13021/01/2020US. Il dated 08 November 202-ndwas

administered theathof office on 9" November2021.
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Hon'ble Shri Justice Mohd. Akram Chowdhary

H o n 6Shri Jastice Mohd. Akram Chowdhary was born o' I0ne 1965 in
village ThurodDistrict ReasiHis Lordshiphas pursuechis early educatiofrom
Govt. High School ThuroandGovt. Higher Secondargchool Reasipursued
his Graduaibn from the Govt. Moulana Azad Memorial College, Jammand
completedhib ac hel or 0 s fron¢hgUnigeesityiomlamma w the year
1989 His Lordshiphaspracticedaw in Civil andRevenue Courtandthe High
Court of Jammu & Kashmir arichdakh.His Lordshipwas gpointed adiunsiff

in the year 199&ndpromoted as Subudge in the year 1998lis Lordshipwas
promotedo the cadre dDistrict & Sessions Judge in the year 208i&. Lordship
has grved in all the three divisions tfe erstwhile State of Jammu & Kashmir
His Lordshiphas served as Chief Judicial Magistrtergil and Budgam J&K
Eviction Authority (Wakfs) Principal District & Sessions Judge Bandipora,
Principal District & Sessions JudgambanPrincipal District & Sessions Judge
Anantnag, Principal District & Sessions Juddgeamba,Principal District &
Sessions Judg&athua andPrincipal District & SessionsJudge Srinagar
ChairmanJ&K SalesTax Tribunal PresidingOfficer, MACT JammuMember
Secretaryd&K Statel egal ServicesAuthority. His Lordshipwas appointed as
Judge of the High Court of Jammu & Kashmir and Lada#ta Notification No.
K. 13021/01/2020US.1I dated 03 Novembei2021 andvasadmiristeredheoath
of office on 09' November 2021.
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Hon'ble Shri Justice Rahul Bharti

H o n 03t JasticeRahulBharti wasbornon July 31, 1967 His Lordshiphas ,
studied in the GGM Science Colleggmmuandcompletedhi® ac hel or 0 s d edg
in laws from Himachal PradeshUniversity (HPU) SummerHills Shimla. His Z
Lordshipjoinedthe Barin February 1991 His Lordshiphaspracticedn theHigh
Courtandthe District Courts on the original, civil and criminal sidesdthe
appellate and writ jurisdiction sides of the Courts as the case mayide. H
Lordshiphas rich experience of having condudiggationsof variednatureike
Industrial,Labour,ConsumerCooperative, Revenu&jotor AccidentsClaims,
Banking, Taxation(excludingincomeTax), Arbitration andservice matters. id
Lordshipwas designated the Senior Advocate of the High Court of Jammu &
Kashmir and Ladakh on December 15, 20Bs Lordship was gpointed
Additional Judge of the High Court of Jammu & Kashmnd Ladakh, vide
Notification No. K-13021/01/2019JS.Il dated 2% March 2022 and was
administeredthe oath of office on 28 of March 2022. His Lordship was
appointedthe Permaneniudgevide Notification No. K-13021/02/2023JS.1
dated 22 January2024 and was administeredthe oath of office on 29 of
January 2024.
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Hon'ble Ms. Justice Moksha Khajuria Kazmi

H o n 6MslJesticeMokshaKhajuriaKazmiwasbornon 15t Januaryl973 Her :
Ladyshiphascompleted heb ac hel or 6 s id thg yea d996rom | a W S
Jammu Universityandstartedpracticingin the J&K High Courtat JammuHer
Ladyshipwas awarded the O60Best Advocate% 0
Kashmir Law JournaHer Ladyshipmoved to practice in the J&K High Court at
Srinagar in 1999 and was the standing counsel for various organizations Iikfé
Medical Council of India, J&K Sports Council, J&K Power Development
Department, ASCOMS, J&K State Legal Services Authodi®K State Forest
Corporation Ltd., Board of Professional Entrance Examination (BOPE), Metlife
India Insurance Company Limited, Islamic University of Scieraial :’
Technology, etcHer Ladyshiphasserved ashe Govt Advocate from 2002 to
2004andasAdditional AdvocateGenerafrom 2016to 2017.Her Ladyshipwas

inthe Board of Directors aheJ&K State Financial Corporation, Boavkember

of BaramullaCentral Cooperative Banknd Board Member of J&K State
CooperativeBank. Her Ladyshipwas designated as Senior Advocate 6ro8
December 202(Her Ladyshipwas appointedhe Additional Judge of the High
Court of Jammu & Kashmirand Ladakh, vide Notification No.K-
13021/01/2019JS. Il dated 24" March 2022 andvasadministered theath of

office on 28" of March, 2022Her Ladyshipwas @pointecthePermaneniudge

vide Notification No.K-13021/02/2023JS.II dated 2% January2024andwas
administered theath of office on 29th of January, 2024.
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Hon'ble Shri Justice Wasim Sadiq Nargal

H o n 6Sihr Jastice Wasim SadMargal hails from Katra, Jammu & Kashmir

His Lordshiphas pursuedif initial schooling fronthe Dewan Badri Nath Vidya :
Mandir, Jammu andompleted hib a c he |l or 6 s frdnetigertUeinersity n | a W S
of Jammu following which he independently starhis active practice from ?
March 1991. kb Lordshipwas designated Senior Advocate by J&K High Court

on 0312.202Q His Lordshiphas formerly served as Senior Additional Advocate
General of the J&K HomBepartmentStandingCounsefor variousdepartments

of the Govt of India and Govt. of Jammu & Kashmir and Public Sector
Undertakingsand Banks His Lordship has served as Standing Counsel for
University of Jammu, SKAUST, Baba Ghulam Shah University, Rajoamnd

Cluster University, JammuHis Lordshiphasservedas Senior Counsel fdhe

Ministry of Home Affairs, Government of India, Union Public Service
Commission, Food Corporation of India, J&K Public Service Commission,
ServiceSelectiorBoard,SalesTaxandExerciseDepartmentJK IMPA, General
AdministrationDepartmenandthe StatePollution ControlBoard.His Lordship
hasalsoserved as Central Government Counsel, Counsel for J&K Education
Department on termendconditionsasthatof Additional AdvocateGeneralHis

Lordship holds expertise in taxation, service, academic, arbitration and civil
mattersandwrit jurisdiction. Hs Lordshipwas appointedhe Additional Judge

of the High Court of Jamm& KashmirandLadakh, vide Notification NoK-

High Gourt of Seammu & Kashmir and Ladakh - Annual Report - 2023 & 2024 42

\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\



\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\

13021/02/2017US.II dated ¥June 2022 andasadministeredheoath of office
on 39 of June2022.

Cﬁ(’flg/f Gourt of Sammu & Kashmir and Ladvtklr - Anmual Report - 2023 & 2024

B TR s T R e L D s T T R T s T IR e B s b T R L R e



\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\

Hon'ble Shri Justice Rajesh Sekhri

H o n 0 ®hti dustice Rajesh Sekhwas born in Jammu. iBl Lordship has
completed hisnatriculationform theS.D. SabhaHigherSecondarychool& his
graduatiorfrom the GG.M. Science CollegelammuHis Lordshiphas obtained
hisbachel or 6 s fe the JaremuiUniverkitg iw he year 1989s H
Lordship pased KCS (Judicial)Examinationandjoined asMunsiff in theyear
1995 His Lordshipwaspromoted to the cadre of Sulidge in the year 19%hd

to the District& Sessions Judge in the year 2088 Lordshiphas served as
Munsiff at different placesChief Judicial Magistrate Rajouri ahief Judicial
Magistrate Kargil, Special Judge TADA/POTA Court Srinagar, Additional
District and Sessions Judge Anantnag, Additional District & Sessions Judge
Jammu, Principal District & SessiodgdgeReasiPrincipalDistrict & Sessions
JudgeRambarandPrincipalDistrict & Sessions Judggaramulla His Lordship
has also served as Special Judge -@atiruption (CBI CasesJammu His
Lordshipwas gpointed ashe Additional Judge of the High Court of Jammu &
Kashmirand Ladakh, vide Notification NoK-13021/01/2024JS-11 dated 27
July 2022 andvasadministered theath of office on 29 of July, 2022.
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Former Chief Justices of the High Court

1. Justice Kanwar Sain
27.04.1928 to 16021931

o Justice Birjor Dalal
16.021931 to 2411.1936

Justice Abdul Qayoom
3. 2411.1936 to 2007.1940
(Photo not available)

4. Justice Rachpal Singh
13.08.1940 to 0603.1942

5 Justice Ganga Nath
24.06.1942 to 2310.1945

6. Justice S. K. Ghose
29.03.1946 to 2903.1948

7 Justice Janki Nath Wazir
30.03.1948 to 0212.1967
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g Justice Syed Murtaza Fazl Ali
03.121967 to 0104.1975

9. Raja Jaswant Singh
02.04.1975 to 2301.1976

10. Justice M. R. A. Ansari
23.01.1976 to 0811.1977

11. Justice Mian Jalalid-din
15021978 to 2202.1980

12 Justice Mufti Bahaud-din Farooqi
07.03.1983 to 2308.1983

13. Justice V. Angarial Khalid
24.08.1983 to 2406.1984

14. Justice Dr. Adarsh Sein Anand
11.05.1985 to 2310.1989
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15. Justice S. S. Kang
24.10.1989 to 195.1993

16. Justice S. C. Mathur
10.10.1993 to 1703.1994

17. Justice S. Saghir Ahmed
18.03.1994 to 2209.1994

18. Justice M. Ramakrishna
10.10.1994 to 1506.1997

19. Justice Bhawani Singh
16.06.1997 to 2102.2000

20. Justice B. P. Saraf
21.02.2000 to 22082001

21. Justice H. K. Sema
12.09.2001 to 08)4.2002
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22 Justice B. C. Patel
15.05.2002 to 0503.2003

23 Justice S. N. Jha
04.02.2004 to 1110.2005

24 Justice B. A. Khan
25.01.2007 to 3103.2007

25, Justice K. . Radhakrishnan
07.01.2008 to 28)8.2008

26. Justice Manmohan Sarin
04.09.2008 to 1910.2008

27 Justice Barin Ghosh
03.01.2009 to 1304.2010

-
-

-

&

m

2g. Justice Dr. Aftab Hussain Saikia
13.04.2010 to 0804.2011

29. Justice F.M. Ibrahim Kalifulla
24.02.2011 to 0204.2012

-
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30. Justice M. M. Kumar
06.06.2012 to 0401.2015

31. Justice N. Paul Vasanthakumar
02.02.2015 to 1403.2017

32. Justice Badar Durrez Ahmed
01.04.2017 to 193.2018

@51 Justice Ms. Gita Mittal
11.08.2018 to 081.2.2020

34 Justice Pankaj Mithal
04.01.2021 to 1110.2022

35 Justice Ali Mohammed Magray
13.10.2022 to 0712.2022
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Chief Justices/Judge®f the High Court elevated to the Supreme Court

S. No. Name Date of Date of Date of
Appointment as | Appointment as | Elevation to the
Judge in the High | Chief Justice of | Supreme Court
Court the High Court
1. Justice Murtaza Fazal Ali 09.04.1958 December 1967 | 02.04.1975
2. Justice Raja Jaswant Singh | 03.12.1975 02.04.1975 23.01.1976
3. Justice V. Khalid - 24.08.1983 25.06.1984
4. Justice A.S. Anand 26.05.1975 (as 11.05.1985 18.11.1991
Additional Judge)
February 1976 (as
Permanent Judge)
5: Justice S. Saghir Ahmad 01.11.1993 18.03.1994 05.03.1995
6. Justice R.P. Sethi 30.05.1986 (as - 08.01.1999
Additional Judge)
05.08.1987 (as
Permanent Judge)
7. Justice H.K. Sema 07.06.2001 23.08.2001 09.04.2002
8. Justice Aftab Alam 06.06.2007 - 12.11.2007
9. Justice T.S. Thakur 17.11.2009
10. | Justice K.S.P. Radhakrishnar] - 07.01.2008 17.11.2009
11. | Justice F.M. Ibrahim Kalifulla| 24.02.2011 07.04.2011 02.04.2012
12. | Justice Pankaj Mithal - 04.01.2021 06.02.2023
13. | Justice Rajesh Bindal 19.11.2018 - 13.02.2023
14. | Justice N. Kotiswar Singh S 15.02.2023 18.07.2024
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JusticeMohan Lal JusticeAli Mohammad JusticeDhiraj Singh Thakur
09-11-2021 to 1811-2023 Magrey 08-03-2013 to 0306-2022
08-03-2013 to 1610-2022

JusticeRajesh Bindal JusticeSanjay Kumar JusticeRashid Ali Dar
19-11-2018 to 0201-2021 Gupta 07-09-2018 to 1511-2019
06-06-2017 to 2707-2020

®
A

JusticeAlok Aradhe JusticeM. K. Hanjura JusticeJanak Raj Kotwal
20-09-2016 to 1511-2018 06-06-2017 to 2310-2018 08-03-2013 to 2808-2018

-
-

JusticeMohammad Yaqgoob Mir JusticeRamalingam JusticeBawa Singh Walia

23-11-2007 to 1805-2018 Sudhakar 12-02-2015 to 0910-2017
18-04-2016 to 1705-2018

o il Gourt of ammu & Kashmir and Ladetklr - Anmmual Report - 2023 & 2024

LR s T O e L D s T T R T s T IR e B s b I I L R



\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\

Hon'ble Sh. Justice Bansi Lal Bha  Justice F.M. Ibrahim JusticeHasnain Massodi

Kalifulla 3 e
08-03-2013 to 1804-2016 24.02.2011 to 02.04.2012 13-11-2009 to 0301-2016

Justice Muzaﬁiélr Hussain Attar Justice Virender Singh Justice Mansoor Ahmad Mir
05-11-2008 to 2901-2017 19-04-2007 to 0311-2014 31-01-2005 to 2711-2013

Justice Jai Pal Singh Justice Hakim Imtiyaz Justice Sunil Hali
04-10-2005 to 0504-2013 Hussain 15-03-2008 to 0307-2011
30-09-2004 to 1507-2011

26-11-1997 to 1802-2010 18-03-2005 to 0609-2009 07-01-2003 to 2208-2009

o gh Gourt of Sammu & Kashmir and Ladlakh - Anmual Report - 2023 & 2024

LR s T O S L T T T R T s T IR e B s b I L R



\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\

Justice Vinod Gupta Justice Bashir. A. Kirmani Justice Aftab Alam
05-11-2008 to 0504-2009 09-06-2005 to 1306-2008 07-06-2007 to 1611-2007

T -9
JusticePermod Kohli JusticeR.C Gandhi JusticeV. K Jhanji
07-01-2003 to 2804-2006 06-01-1995 to 1501-2006 02-12-2001 to 1310-2005

JusticeSudesh Kumar Gupta JusticeBashirUd-Din JusticeMuzaffar Jan
11-06-2001 to 2608-2005 26-11-1997 to 2306-2004 05-03-2001 to 2603-2004

-

-
s L \ ¥
JusticeB. L. Bhat JusticeT.S. Doabia JusticeA. M. Mir
11-06-2001 to 0708-2003 11-12-1997 to 1302-2003 21-01-1991 to 2403-2002
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JusticeA.K. Goel JusticeG.D. Sharma JusticeO.P. Sharma
30-11-1995 to 0306-2001 11-12-1995 to 1703-2001 26-11-1997 to 1604-2001

JustlceG L Raina JusticeBhawani Singh JusticeB.A. Nazki
26-11-1997 to 1906-2000 22-03-1996 to 1606-1997 06-01-1995 to 1410-1997

JusticeM.Y. Kawoosa JusticeR.K. Nehru JusticeT.. Thakur
11-12-1995 to 3012-1999 24-10-1994 to 1310-1996 16-02-1994 to 0403-1994

-

~
JusticeSyed Sabir Ahmed JusticeA.Q. Parray JusticeM.L. Koul
01-11-1993 to 1701-1994 14-10-1991 to 1408-1998 14-10-1991 to 33110-1994
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JusticeB.A. Kﬁan JusticeV.K. Gupta JusticeR.P. Sethi
12-11-1990 to 0710-1997 07-11-1990 to 0405-1996 30-05-1986 to 1710-1993

12-10-2005 to 2401-2007

JusticeG.A. Kuchhai JusticeS.M. Razvi JusticeK.K. Gupta
04-02-1985 to 1309-1994 30-05-1984 to 2806-1995 07-08-1984 to 1910-1992
JusticeM.L. Bhat Justlcelvlazhar Ali Shah Justicelgbal
2505-1981 to 2310-1989 2505-1981 to 0308-1989 Kishen Kotwal

17-11-1976 to 1609-1983

JusticeGhulam Mohd. Mir JusticeDr. A.S. Anand JusticeDevi Dass Thakur

17-11-1976 to 1609-1981 26-05-1975 to 1605-1985 23031973 to 2102-1975
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JusticeVT/asiud—Din Justicelshwar Singh JusticeMufti Baha-ud-Din
10-08-1972 to 2810-1972 08-03-1972 to 2810-1972 27-08-1976 to 1809-1976
19-02-1979 to 2302-1980

JusticeMian Jalatud-Din JustlceRam Narain Gurtu JusticeAnant Smgh
10-07-1968 to 1402-1978 15-12-1967 to 1412-1968 12-12-1967 to 13112-1970

JusticeBasudeva Mukerjee JusticeJanki Nath Bhat JusticeK.V. Gopala Krishnan
12-06-1967 to 1212-1967 26-04-1963 to 2802-1972 Nair
18-06-1958 to 0202-1963

JusticeM. A. Shahmiri Justicelia Lal Kilam Justicel ala Haveli Ram
18-06-1949 to 2703-1958 30-04-1948 to 1808-1958 07-03-1942 to 2406-1942
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JusticeQazi Masud Hassan JusticePt. Kishen Lal JusticeAga Syed Hussain
20-07-1940 to 0103-1950 Kichlu 10-08-1928 to 3007-1931
24-11-1936 to 1308-1940

A h
JusticeBodh Raj Sawhney
26-03-1928 to 2411-1936
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Jurisdiction of the High Court
The High Court exercisgsirisdiction in many areasgenerally categorized as
original, appellate, revisional, writ, supervisory, extraordinary and Public Interest

Litigation matters

1. Civil Original Jurisdiction: TheHigh Courtis vested withurisdictionto hear
anddetermine any original suit or other proceeding of which the value is not less
thanrupees twenty thousand and every such suit or proceisdirggituted in the
High Court But thisexercise otivil original jurisdictionby the High Courtloes
not debarinstitution of original civil suits without limit as regards the valine

the Principal Civil Court of original jurisdiction in the district.

2. Civil Appellate, Revisional, Referencand Review Jurisdiction: The High
Court has th€ivil Appellate jurisdiction under sections 96 to 107 of @ieil
Procedure Codehe CivilRevisionaljurisdiction under section 115 of the Code,
the Civil Reference Jurisdictiamdersection117 of the CodeandCivil Review
Jurisdictionundersectio 121 of the Code. The" Civil Appeal liesto the High

Court under sectiot00of the Codeon a substantial question of law.

3. Criminal Original Jurisdiction: The High Court has criminal original
jurisdiction, unless otherwise provided by the Cod€rahinal Procedure, under
section 26 of the Code to try any offenseder the Indian Penal Code (45 of
1860)andto try any offence under any other law when no Court is so mentioned
in this behalf by such law. The High coatsohasjurisdictionunder section 28

of the Code, to pass any senteaathorized by lawAny person convicted oa

trial by the High Court in its extraordinaoyiginal criminal jurisdictionmay,
under section 374 of the Cogeeferappeal to the Supreme Court.

4. Criminal Appellate, Revisional, Referencelurisdiction: The High Court

has criminal Appellate Juristtion under sectiof374 (2) to hear appeal of any
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person convictedna trial held by a Sessions Court or an Aiddal Sessions /
Courtor on trial held by any other Court in which a sentence of imprisonment foré
more than seven years Hasenpassedagainsthim or againstany otherperson
convictedatthesamdrial. The High Court has jurisdiction to hear appeal against
an original or appellate order atquittalpassed by any Court other than High ;
Court not being an appeal from an order of acquittal passed by a Magistrate |n
respect of a cognizable and Rbailable offencer anorderof acquittalpassed /
by theCourtof Sessiong revision.TheHigh Court has power under section 395

of the Code to hear a reference made to it by a Gabdrdinateo it. It hasalso

the powersof revision under sections397 to 405 of the Code of Criminal

Procedure.

5. Supervisory Jurisdiction under Section 482 CrPCThe High Court has the
inherenpowergo makesuchordersasmaybenecessarto giveeffecttoanyorder
under the Code of Criminal Procedure, or to prevent abuse of the process of a@y

Court or otherwise to secure the ends of justice.

6. Writ Jurisdiction under Article 226 of the Constitution: The High Court

has the power, throughoutthe territories in relation to which it exercises ;
jurisdiction, to issue to any person or authority, including in appropriate cases,?
any Government, within thogerritories,ordersor writs, including writs in the
natureof habeasorpusmandamus, prohibition, quo warranto and certiorari, or
any of them, for the enforcemeonttany of the rights conferred by Part ¢f the /
Constitution of Indiaand for any other purpose. Such power to isBreetions,

ordersor writs to any Governmentauthorityor personmayalsobe exercisethy ,
the High Court exercising jurisdiction in relation to the territories within which
the causeof action, wholly or in part, arisesfor exerciseof such power, /:

notwithstanding that the seat of such Government or authority or the residence éf

High Gourt of Seammu & Kashmir and Ladak - Annual Report - 2023 & 2024

\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\



\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\

such persoms not within those territories. The High Court can exercise such
power notwithstandingnything contained in Article 32 of the Constitution but
thepowerconferrecontheHigh Courtby Article 226shallnotbein derogatiorof

thepowerconferred on the Supreme Court by clause (2) of Article 32.

7. Supervisory Jurisdiction under Article 227 of the Constitutiort The High

Court hasunderAtrticle 227,the generalpowerof superintendencever all the
Courtsand Tribunals throughout the Union Territories of J&K and Ladakh except
any Court or Tribunal constitutedby or underany law relatingto the Armed
Forceslt may,in exercise othe powerof superintendencéga) call for returns

from suchcourts;(b) make and issue general rulasd prescribe forms for
regulating the practice and proceedinfsuchcourts;(c) prescribeheformsin

whichbooks entriesandaccountshall bekeptby theofficersof anysuchcourts

and(d) settletablesof feesto beallowedto the sheriff and all clerks and officers ;
of such courts and to attorneys, advocates and pleaders practicing therein. But
any rules made, forms prescribed or tables settled under the foregoing clauses
shall not be inconsistent with the provision of arw far the time being in force, :

and shall require the previous approval of the Governor.

8. Other Jurisdictions: The High Court has jurisdictiomo transfer cases
withdraw cases from Courts; it hast@-ordinaryjurisdictionto entertain such
matters which pertain to (a&fontemptof Courts, (b) Election Petitions(c)
Arbitration Proceedinggd) Income Tax Reference and Appedfy Sales Tax
References and Appeaknd (g)Public Interest Litigation
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Committees of the High Court

The Committees of the High Court cofhst
with various administrative and other functions of the High Court. The
Committees, which are 35 in number, comprise of the High Court Judges. A
description of the Committees ttie High Court may hereby be provided as ;

below:

1. Administrative Committee

(As on 31.12.2023) (As on 31.12.2024)

Hondble the ChieHondble the Chi e
Honoébl e Mr. JustiHonobl e Mr . Just
Honoébl e Mr. JustiHonobl e Ms. Just
Hondbl e Mr. Just

Hondbl e Mr . Just

Koul

The Chief Justice may invite any other Judge, who is not member of thisﬁ

Committee as a Guest Member, in any meeting of the Committee.

The Committee stands constituted to deal with all matters relating to (a) servicéa
conditions and disciplinary matters of Judicial Officers, (b) General
Administration including: (i) Probation, Regularization and Confirmation of
Judicial Officers; (ii) Semrity matters of judicial Officers; (iii) Screening of
Judicial Officers for their continuation beyond the age of 50, 55 & 58 years; (iv)%
Awarding of Super time scale and Selection grade scale of pay; (v) awardiné
ACP Scale of pay; (vi) work review and assment; (vii) Constitution,
Continuance and Abolition of Courts; (viii) Conduct Rules; ( ix) Alteration of
Date of Birth; (x) Promotion of civil Judges (Junior Division)/Munsiffs to the ’
posts of Civil Judges (Senior Division)/Sudbdges; (xi) Appointmertf District

Judges from amongst Civil Judges (Senior Division) on the basis ofcuerit
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seniority; and (xii) any other mattefr

refer to the Committee.

2. Building and Infrastructure Committee for the High Court

(As on 31.12.2023) (As on 31.12.2024)

Hondbl e Mr. JustiHono&bl e Mr. Just
Hondbl e Mr. JustiHono®bl e Mr. Just
Hondbl e Mr. Just

Hondébl e Mr. Just

In addition, he Chief Secretary of the UT of Jammu & Kashmir and the
Secretaries of Finance Department, Public Works and Law shall-bpted as
Members of the Committee to closely monitor the timely completion of projects

and to facilitate proper eordination betwee the officials at the district level and

the decisiommaking authorities of the UT Government. The Committee stands
constituted to deal with (a) all matters pertaining to infrastructure in the High
Court including approval of building plans of court accoodation and :
residenti al accommodati on o f Honébl%e

allotment/change of residential accommodation of High Court Staff.

3. Juvenile Justice Committee

(As on 31.12.2023) (As on 31.12.2024)

Hondbl e Mr. JustiHono6bl e Ms. Just
Hondbl e Ms. JustiHono&6bl e Mr. Just
Hono6bl e Mr. JustiHonO6bl e Mr . Jus
Hondbl e Mr. J u s | Chowdhary

Chowdhary

This Committee has the mandate to review and monitor the functioning of all
juvenile justice institutions in the UT of Jammu and Kashmir and UT of Ladakh
which would include the Juvenile Justice Boards (JJBs) and the Child Welfare

Committees (CWCs) conaiited under the Juvenile Justice (Care and Protection
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of the Children) Act, 2015. The Committee has been overseeing the efforts at
reducing the pendency of cases before the JJBs and the CWCs. This Committée
Is convened by its secretary, who is a District Judge cadre judicial officer broughii
on deputation tohe High Court. The Committee periodically convenes the

meetings of all stakeholders.

4. Building and Infrastructure Committee for Subordinate Courts in the UT
of J&K and UT of Ladakh

(As on 31.12.2023) (As on 31.12.2024)

For Ladakh For Ladakh

Hondbl e Mr. JustiHono6bl e Mr. Just

Hondbl e Mr. JustiHonO®bl e Mr . Jus
Chowdhary

For Jammu For Jammu

Hondbl e Mr. JustiHono®bl e Mr. Just

Honoébl e Mr. JustiHonobl e Ms. Just

Honoébl e Mr. JustiHonobl e Mr . Just

For Kashmir For Kashmir

Honodébl e Mr. JustiHonOobl e Mr . JusHt

Honobl e Mr . J u s t Koul

Koul Hondbl e Mr. Just

Hondbl e Mr. JustiHono&bl e Mr. Just

Note: Concerned Principal District and Sessions Judge may be inviteg
discussion on Video Conference, if necessary.

The Committee may invite the Pr. District Judge of the concerned District foré
di scussion on video <conference, |f
Administrative Judge of the concerned District shall be obtained. In addition,%
Chief Secretary of the UT afammu and Kashmir and Secretaries of Finance
Department, Public Works and Law shall be-opied as Members of the
Committee to closely monitor the timely completion of projects and to facilitate
a proper ceordination between the officials at the distiatel and the decision //

making authorities of the UT Government. The Committee stands constituted to
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deal with (a) all matters pertaining to infrastructure in the District Courts of the
UTs of J&K and Ladakh including approval of building plans of court
accommodation and residential accommodation of judicial officers and (b)
maintenance and allotment/clggn of residential accommodation of judicial
officers and (c) monitoring infrastructure in district courts of UTs of J&K and

Ladakh in terms of Resolution passedg'

5. Protocol Committee

(As on 31.12.2023) (As on 31.12.2024)

Hondbl e Mr. JustiHono6bl e Mr. Just
Hondbl e Mr . JustHonodbl e Mr. Just
Koul

Hondbl e Ms. Just

Kazmi

The Committee stands constituted to deal with (a) monitoring the matters
pertaining to Hospitality and Protocol, and (b) maintenance, purchase and
furnishing of Guest Houses and selection of photographs of official functions.
The hospitality matters andli@ment of rooms of the High Court Guest Houses

are to be decided by the chairperson.

6. Mediation and Conciliation Committee

(As on 31.12.2023) (As on 31.12.2024)

Honobl e Mr . Jus t|HonbleMr. Justice Sanjeev Kumar
Honobl e Mr. J u s t Hon'ble Mr. Justice Vinod Chattel
Koul Koul

Hondébl e Mr . Just|Hon'bleMr. Justice Javed Igbal Wa
Honobl e Mr . J u s |Hon'ble Mr. Justice Mohd. Akrar
Chowdhary Chowdhary

Hondble Mr. Just

This Committee has the mandate to oversee the functioning of the High Court

Mediation Centre. The Mediation Centre has been catering to the needs of the
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litigating parties by bringing about settlement between them. A whole range of
issues including family disputes, commercial matters, civil and criminal both |n
pending cases and at the prelitigation stage are referred to the Mediation Centrie.
The MediationCentre coordinates the activities being carried on by the District
Mediation Centres. The Mediation Committee of the High Court has the mandaté
to organize the training programmes to train mediators and for referral judge%s
also besides organizing awareneamps to educate the people about the benefits%

of mediation as an alternative dispute resolution mechanism.

7. Committee for Family Court Matters

(As on 31.12.2023) (As on 31.12.2024)

For Ladakh For Ladakh

Hondbl e Mr. JustiHono6bl e Mr. Just

Hondbl e Mr. JustiHono6bl e Ms. Just
Kazmi

For Jammu & Kashmir For Jammu & Kashmir

Honodbl e Ms. JustiHonobl e Ms. Just

Honodébl e Mr. JustilHono bl e Mr . Just

Honodébl e Mr. J u s t|Koul

Honoébl e Mr. JustiHonobl e Mr. Just

Honodébl e Mr. Just

This Committee stands constituted to deal with the subjects pertaining to (a)
Building, Construction, Maintenance of Family Court Complexes, Identification
of suitable premises in existing complexes for setting up of Family Courts, (b) to
recommend Judicial Officers suitable for posting as Family Court Judges, (c) tcs
prepare and reommend pael of Principal Counsellors and counsellors for the
Family Courts, (d) to holistically consider all issues relating to Family Courts and%
(e) to look into sensitization and training of Family Court Judges, counsellors ancj
the staff. ;

8. Vulnerable Witness Deposition Centre (VWDC) Committee.
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(As on 31.12.2023) (As on 31.12.2024)

For Ladakh Hondbl e Mr. Just
Hono6bl e Mr. JustiHonObl e Mr . Jus
Hondébl e Mr. Just|Chowdhary

For Jammu & Kashmir Hond6bl e Mr. Just
Hono6bl e Mr. JustiHonObl e Mr . Jus
Hono6bl e Mr . J u s |Wani

Chowdhary

Hondbl e Mr. Just

This Committee stands constituted as per directions contained in the judgment of
the Supreme Court of India passed off January, 2022 in Smruti Tukaram C
Badade vs State of Maharashtra in Miscellaneous Application No. 1852 of 2019

in Criminal Appeal No. 1101 of 2019 (2022 SCC Online SC 78). The High Court
has, in compliance with the directions contained in the said judgfoenylated

the Vulnerable Witnesses Deposition Centres (VWDC) Rules, 2023. This
Committee supervises and implements the directiotieedbupreme Court in this

regard and the matters connected therewith.

9. Committee to Monitor Pace, Progress and Implementation of Centrally

Sponsored Projects and Operationalization of Gram Nyayalayas

(As on 31.12.2023) (As on 31.12.2024)

Hondbl e Mr. JustiHonobl e Mr. Just
Hondbl e Ms. JustiHonobl e Ms. Just
Hondbl e Mr. Just

The High Court has constituted this Committee to monitor the pace, progress &
implementation of Centrally Sponsored Schemes (CSS) including monitoring
adherence to the timelines in respect of the projects under CSS for Development
of Infra-structure for Jdiciary. The Committee has the mandate to monitor the

operationalization and functioning of the Gram Nyayalayas notified within the

High Gourt of Seammu & Kashmir and Ladakh - Annual Report - 2023 & 2024

\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\



\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\

jurisdictional limit of the High Court with a view to making this institution a

robust and credible pillar of justice delivery system.

10. Information Technology & Artificial Intelligence Committee

(As on 31.12.2023) (As on 31.12.2024)

Hondbl e Mr. JustiHono®bl e Mr. Just
Hondbl e Mr. JustiHono®bl e Mr . Just
Hondbl e Mr. JustiHono®bl e Mr. Just
Hondbl e Ms. JustilHondbl e Mr . Just
Kazmi

The Committee stands constituted to deal with the subjects pertainiag to (
Scanning and digitization of Court records;( b) Computerization of High Court
as well as district court complexes: (c) Purchases of computers includingi
computer hardware and software; (d) Purchase of electronic and digital systen‘js
including photocopiersetc.; (e) Matters pertaining to cause list of the High
Court; (f) Video conferencing facilities at High Court and various district court
complexes; (g) Hiling project at High Cou and district court complexes; and
(h) Introduction and installation of new technologies developed by Ministry of
Science and Technology, Government of India in respect of judicial

administration.

11. Committee To Monitor Translation of Supreme Court Judgements in
Regional Languages done through Supreme Court Vidhik Anuvaad
Software (SUVAS)

(As on 31.12.2023) (As on 31.12.2024)

Hondbl e Mr. JustiHono&6bl e Mr. Just

Hondbl e Mr. JustiHono6bl e Mr . Jus
Wani

On recommendation of the Hon'Dble ﬁéAI
Commi tteeod, High Court of J&K and Lad:
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the Chief Justice, High Court of J&K and Ladakh, formulated a panel of /
Translators to whom the job of translating the Supreme Court judgments into the
local/vernacular language (Urdu for the time being) shall be entrusted. The panel
consists of (1) Shri Shat Ali Khan, Retired District & Sessions Judge, (2) Shri :
Mehrajud-din Sofi, Retired District & Sessions Judge, (3) Shri Javaid Aalam,
Retired District & Sessions Judge, (4) Shri Javeed Ahmad Geelani, Retired
District & Sessions Judge, (5) Ms. Masaraalsten, Retired District & Sessions
Judge & (6) Shri llyas Ahmad Pandit, Retired Chief Administrative Officer. :
These empaneled persons have the mandate to carry on the job using translation%
tool SUVAS or any other translation software, the nuances of wghah be
regulated as per the norms and guidelines issued on the subject by Al Assisted
Legal Translation Advisory of the Supreme Court. The remuneration of Rs. 100=
per page shall be paid for software enabled translation and validation thereof to
the empaelled Translators on certification of the same by Secretary to Hon'ble
nNAl Assisted Legal Transl ati on Advis%or)
Ladakh. /'

12. Vigilance Committee for the Judicial Officers and the Staff

(As on 31.12.2023) (As on 31.12.2024)

Honodébl e Mr. JustiHonobl e Mr . Just
Hondbl e Mr JustiHono®&bl e Mr . Just
Hondbl e Mr J u s t|Koul

Honobl e Mr Just

This Committee stands constituted to deal with the disciplinary matters related to
Judicial Officers and the disciplinary matters related to the High Court and °
subordinate Court staff. Complaints that are anonymous or unsupported by an

affidavit or unverifed are usually not entertained.

13. Court Management Systems Committee
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(As on 31.12.2023) (As on 31.12.2024)

Hondbl e Mr. JustiHono®bl e Mr. Just
Hondbl e Mr. JustiHono6bl e Mr. Just
Honodbl e Mr . Jus/HonO6bl e Mr . Jus
Chowdhary Chowdhary

Hondbl e Mr. JustiHonO6bl e Mr. Just

This Committee stands constituted to deal with the subjecta)gbrOviding ;
Inputs and suggestions to National Court Management Systems Committee fér
formulation and effective implementation of National Management Plan/Policy;
(b) Court and case management in the High Court and Subordinate Courts; (c)
Control of delayand arrears including: (i) Judicial Reforms and devising plans to
clear backlog in the High Court, (ii) Criminal and Civil Justice Reforms, (iii)
Monitoring of pendency and disposal of Casesll Subordinate Courts, (iv)
Laying down of norms for disposal of cases dealt by Judicial Officers in differentg
cadres, (v) Monitoring of drive for weeding out of old, infructuous and ineffective
cases, (vi) Reduction of arrears and ensuring speedlyainié (vii) Making five C

years plus cases as zexroeality.

This Committee may associate the concerned Hon'ble Portfolio Judge, if HIS
Lordship is not a member of this Committee, for the purpose of monitoring%
pendency and disposal of cases in Subordinate Courts. The Committee mé’,y
associate Officers of Registry, Seni District Judges, Director Judicial
Academy, Secretary to Government Law Department, Senior Advocatesf,é
Officers of Statistical Department of J&K Government, Experts in law and
management for the purpose of providing inputs and suggestions to Nationél
Court Management Systems Committee for formulation and effective

implementation of National Management Plan/Policy.

14. Higher Judicial Service (HJS) Examination Committee
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(As on 31.12.2023) (As on 31.12.2024)

Hondbl e Mr. JustiHono®bl e Mr. Just

Hondbl e Mr. JustiHonO6bl e Mr. Just

Hondbl e Mr. JustiHonoO6bl e Mr. Just

Hondébl e Mr. J u s t|Honble Mr. Justice Mohd. Akrar
Chowdhary

This Committee deals with examination for recruitment of Officers in the cadre
of District Judge by way of direct recruitment from the Bar and the Limited
Competitive Examination. The direct recruitment is made according to The

Jammu and Kashmir Higher Jal Service Rules, 2009 as amended from time

to time.

15. Committee to monitor the progress of the cases pending before the

Hon'ble Supreme Court of India in which High Court of J&K is a party

(As on 31.12.2023) (As on 31.12.2024)

Hondbl e Mr. JustiHonobl e Mr. Just
Hondbl e Mr. JustiHonobl e Ms. Just
Hondbl e Ms. J u s t|Kazmi

Kazmi Honodobl e Mr . Jus
Honobl e Mr . J u s| Nargal

Nargal

This Committee stands constituted to deal with such subjecté)ashe
finalization of pleadings including affidavits and reports to be filed before the
Hon'ble Supreme Court on behalf of the High Court, (b) appointment of :
Advocate(s) on record and Senior Advocate(s) to represent the High Court before

the Hon'ble Summe Court and (c) any other connected matter.

16. Committee for Appointment and Promotion of Officials/ Officers of the
High Court Staff

(As on 31.12.2023) (As on 31.12.2024)
Honobl e Mr . Just/iHonoObl e Mr . Just
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Hondbl e Mr JustiHono®bl e Mr . Just
Hondbl e Mr JustiHono6bl e Mr. Just
Hondbl e Mr JustiHono®bl e Mr . Jus
Chowdhary
Hondébl e Mr. Just

This Committee stands constituted to deal with the subjects) at¢ruitment ;
and promotion of all cadres of the High Court Staff including seniority matters,é
(b) Service Conditions and Disciplinary matters of the High Court Staff, (c)
Service matters/ grievances of the High Court Staff and (d) compassionatéa

appointmats of staff in the High Court.

17: Committee to examine the matters regarding all Daily Wagers,

Contractual employees including outsourced employees, if any

(As on 31.12.2023) (As on 31.12.2024)
Hondoble Mr. JustiHono6ble Mr. Just
Hondoble Mr. JustiHonoObl e Mr. Just
Hondbl e Mr. Just|Koul
Hondble Mr. JustilHondoble Mr. Just
Registrar General Hondobl e Mr. Just
Registrar Vigilance Registrar General
Principal Secretary to the Chief Just| Registrar Vigilance

Principal Secretary to the Chief Just

This Committee stands constituted to deal with the subjec#g ob(sidering all
matters relating to Daily Wagers/Contractual employees in terms of SRO 52@
dated 21/12/2017 or in terms of any other statute/ regulation/ order on the subjeét,

and (b) any other connected matter.

18: Governing Committee for Judicial Academy

(As on 31.12.2023) (As on 31.12.2024)

Hono6bl e Mr. JustilHono6bl e Ms. Just
Hono6bl e Mr. JustiHono6bl e Mr. Just
Honodébl e Mr. JustiHono®bl e Mr . Just
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Hondbl e Ms. JustiHonO6bl e Ms. Just
Kazmi Kazmi
Honodbl e Mr . Jus
Wani

This Committee stands constituted to deal with the matters pertainirg) to (
Jammu & Kashmir State Judicial Academy, (b) Nomination of Judicial Officers

for participation in training programmes of National Judicial Academy and other
such institutions, and (c) Formulation and conduct of training programmes for
newly recruited angerving Judicial Officers. The Judicial Academy conducts :
training workshops, seminars, conferences and events for the entire year with the
aim to educate the judicial officers, upelagheir knowledge of law and sensitize ;
them in the areas of new developments in different areas of law and justice,
sharpen their judicial acumen and elicit their feedback; the Judicial Academy has
started focusing on imparting training to the staff wogkin the High Court and

the District Judiciary and personnel from other departments like Police, Revenue,

Prosecution, Administration etc. who have stakes in the administration of Justice.

19: Enrolment Committee

(As on 31.12.2023) (As on 31.12.2024)

Honoébl e Mr. JustiHonobl e Ms. Just
Hondbl e Mr. JustiHono6bl e Mr. Just
Hondbl e Mr. Just

Hondbl e Mr Just

This Committee stands constituted to deal with matters pertainin@)to (
considering the admission and enrolment of Advocates and (b) considering

matters pertaining resumption of practice and also transfer of the enrolment.

20: Committee for Allotment of Chambers to Advocates and Disciplinary

Committee under Advocates Act

| (As on 31.12.2023) | (As on 31.12.2024) |
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For Srinagar Wing For Srinagar Wing

Hondbl e Mr. JustiHonO®bl e Mr. Just
Hondbl e Mr. J u s t|Koul
Honodbl e Mr . Jus/HonO6bl e Mr. Just
Chowdhary Hondble Ms. Just
Kazmi
For Jammu Wing For Jammu Wing
Hono6bl e Ms. JustilHonO6bl e Ms. Just
Hondbl e Mr. JustiHonoO6bl e Mr . Jus
Honobl e Mr . Just|Chowdhary
Hondbl e Mr. Just

Joint Registrar (Protocol) High Court wing Srinagar/Jammu shall a
Secretary of Disciplinary Committee under Advocates Act in their respe
wings.

The High Court, under the Advocates Act, is vested with jurisdiction to take%
disciplinary proceedings against advocates if they are found to have committeéj
professional misconductThe Joint Registrar (Protocol) High Court Wing /:
Jammu/Srinagar act as Secretary of the Disciplinary Committee under thé

Advocates Act in their respective wings.

21: Rules Committee

(As on 31.12.2023) (As on 31.12.2024)
Honobébl e Ms. JustiHonobl e Mr . Just
Honodébl e Mr. JustiHonobl e Mr . Just
Honoébl e Mr. JustiHonOobl e Mr . Jus
Nargal
HonoObl e Mr . Jus
Wani

This Committee stands constituted to deal with matters which pertain to
considering proposals to annul, alter or add or to make new Rules for the Hing
Court. The Committee has during the current year formulated Rules relating té
diverse subjects and sugtes amendments to the existing Rules on various

subjects.
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22: Committee to monitor the effective implementation of the various

decisions/resolutions passed in the Chief Justices' Conference, 2016

(As on 31.12.2023) (As on 31.12.2024)
Hono6bl e Ms. JustiHonO6bl e Mr. Just
Honobl e Mr JustiHono6bl e Mr. Just
Honodobl e Mr JustilHono6bl e Ms. Just
Hono6bl e Mr J u s|Kazmi
Nargal Honobl e Mr . Jus

Nargal ,
The Chief Justicesd "C&HaBT Apnl 0lé adoped 1 6 ‘he

several resolutions. The Conference resolved that the Chief Justices will set up a

Cell or a Committee for monitoring the implementation of the resolutions passed

in the Chief Justices' Conferences and that each High Court shall areate

mechanism for submitting progress reports to the Supreme Court on the

iImplementation of the resolutions by periodically updating feedback formats.

The resolutions passed in the Conference include amongst others those pertaining%

to (a) infrastructure isubordinate courts, (b) Creation of new posts/revision of

cadre strength at all levels along with supporting staff and requisite infrastructure,

(c) monitoring mechanism for tracking the progress of cases of undertrial

prisoners, (d) implementation of imfnation and communication technology, (e)

electronic evidence, rules, directions and guidelines, (f) delay and arrears of

cases, (g) National Judicial Academy and State Judicial Academies and their

integration to ensure quality, responsiveness and tinssljifle) strengthening the

legal aid programmes, (i) strengthening the Juvenile Justice System, (j) effective

integration of National Court Management Systems and State Court Management

Systems, and (k) establishment of Commercial Courts, Commercial Diasth

Commercial Appellate Division of High Court.

23: High Court Legal Services Committee
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(As on 31.12.2023) (As on 31.12.2024)

Hondoble Ms. JustiHon6ble Ms. Just
Mr. D.C. Raina, Advocate General | Advocate General

Mr. Z.A Shah, Senior Advocate Mr. Z.A Shah, Senior Advocate

Mr. M.I. Qadri, Senior Advocate Mr. M.I. Qadri, Senior Advocate
Mr. Sunil Sethi, Senior Advocate | Mr. Sunil Sethi, Senior Advocate
Ms. Seema Khajuria, Advocate Ms. Seema Khajuria, Advocate
Sh. Keshav Chopra, Social Worker | Sh. Keshav Chopra, Social Worker
Secretary, High Court Legal Servic Secretary, High Court Legal Servic
Committee, exOfficio Member Committee, exOfficio Member

This Committee stands constituted to deal with subjects pertaining to
strengthening the availability of legal services and enhance the efficacy of Iegaél
aid and to give effect to such policies, programmes and schemes of legal aiél,
legal advice and legal seces as the Government may formulate from time to

time.

24: Committee to oversee progress of cases arising under J&K PRre
conception and Prenatal Sex Selection/Determination (Prohibition and
Regulation Act 2002) Arising under the preconception and praatal

diagnostic techniques (Prohibition of Sex Selection)@T 1994

(As on 31.12.2023) (As on 31.12.2024)

Hondbl e Ms. JustiHono6bl e Ms. Just
Hondbl e Mr. JustiHono6bl e Mr. Just
Hondbl e Ms. JustiHonO6bl e Ms. Just
Kazmi Kazmi

25: Sexual Harassment Probe Committee u/s 4 of the Sexual Harassment of
Women at Workplace (Prevention, Prohibition & Redressal) Act, 2013

(As on 31.12.2023) (As on 31.12.2024)

For Jammu Wing For Jammu Wing

Honobl e Ms. JusitHono6bl e Ms. Just
(Chairperson) (Chairperson)

Mr. U.K. Jalali, Sr. Advocate Mr. U.K. Jalali, Sr. Advocate
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Ms. Seema Khajuria Shekhar, {Ms. Seema Khajuria Shekhar,

Advocate Advocate

Ms. Shivali Sharma, Law Office]| Ms. Rimpash Sangotra, Law Officg
Social Welfare Department Social Welfare Department.

Ms. Veena Kumari, AssistaiMs. Veena Kumari, Assistal
Registrasl Registrasl

Ms. Deepika Mahajan, Advocate | Ms. Deepika Mahajan, Advocate
Mr. Prem Sadotra, Advocate Mr. Prem Sadotra, Advocate

Secretary, High Court Legal Servi| Secretary, High Court Legal Servi
Committee, exOfficio Member| Committee, exOfficio Member

Secretary Secretary

For Srinagar Wing For Srinagar Wing

Hondoble Ms. JustiHono6ble Ms. Just
Kazmi (Chairperson) Kazmi (Chairperson)

Mr. Nazir Ahmad Beigh, Sr. Advocal Mr. Nazir Ahmad Beigh, Sr. Advoca
Ms. Masooda Jan, Advocate Ms. Masooda Jan, Advocate

Ms. Saima Magbool, Assista Ms. Saima Magbool, Assista
Registrarll Registrarll

Ms. Naseema Hassan Baqal, Assis| Ms. Naseema Hassan Baqal, Assis
Registrarll Registrasll

Mr. Naveed Mir, Advocate Mr. Naveed Mir, Advocate

Secretary, High Court Legal Servi| Secretary, High Court Legal Servi
Committee, exOfficio  Member| Committee, exOfficio Member
Secretary Secretary

The Committee stands constituted under section 4 of the Sexual Harassment of
Wo-men at Workplace (Prevention, Prohibition and Redressal) Act, 2013. The ]
Act was enacted following the landmark judgment of the Supreme Court in the
case of Vishaka & Ors. vs &€ of Rajasthan. The Act has made mandatory for
every employer to provide mechanism to redress grievances pertaining to
workplace sexual harassment and enforce the right to gender equality of working
women. It casts an obligation upon the employer to es$dthe grievances in /l

respect of sexual harassment at workplace in a time bound manner.

26: Finance Committee

| (As on 31.12.2023) | (As on 31.12.2024)
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Honobl e Mr JustiHonoObl e Mr . Just
Honobl e Mr JustiHonoObl e Ms. Just
Honobl e Mr Just

The Committee stands constituted to deal with the subjects pertainig to (
Purchase of Telephones, Cell Phones and Vehicles, and (b) Monitoring thée
utilization of funds, sanctioned under theé"Inance Commission in terms of
resolution passed in Chief Justices' Conference, 2016. The Hon'ble Chief Justiée

may refer to the Committee any other financial matter which may require |ts

consideration.

27: Right to Information Committee

(As on 31.12.2023) (As on 31.12.2024)
Hondbl e Mr. JustiHono6bl e Ms. Just
Hondbl e Mr. J us t|Kazmi
Honodbl e Mr . Jus
Nargal

The Committee stands constituted to deal with the subject pertaining to

monitoring the disposal of matters under Right to Information Act.

28: Committee for Appointment of Oath Commissioners and Research

Assistants etc.

(As on 31.12.2023) (As on 31.12.2024)

Hondbl e Mr . JustHondbl e Mr Just
Koul Hondobl e Mr Just
Hono6bl e Mr. JustiHono6bl e Mr Just
Hondébl e Ms. J u s t| Koul

Kazmi

Honobl e Mr . Jus

Nargal

The Committee stands constituted to deal with the subjects pertainifa) to

Appointment of Oath Commissioners in Jammu & Kashmir, (b) Appointment of
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Research Assistants, (c) To lay down guidelines for appointment of Oath
Commissioners, and (d) To revise and review the guidelines for appointment of

Research Assistants.

29: Committee for making recommendations and working out facilities
extended to the former Judges of the High Court including the staff

requirement for the purpose

(As on 31.12.2023) (As on 31.12.2024)
For Jammu Wing For Jammu Wing
Hondbl e Mr. JustHonobl e Mr. Just
Koul Hond6ble Mr. Just
Honobl e Mr . Just|Joint Registrar (Protocol) Jamn
Joint Registrar (Protocol) Jamn Wing
Wing Accounts Officer, Jammu Wing
Accounts Officer, Jammu Wing
For Srinagar Wing For Srinagar Wing
Hondoble Mr. JustiHonoO6ble Mr. Just
Hondoble Mr. JustiHono6ble Mr. Just
Joint Registrar (Protocol) SrinagHon o6 b | e Mr . Jus
Wing Nargal
Accounts Officer, Srinagar Wing Joint Registrar (Protocol) Srinag
Wing
Accounts Officer, Srinagar Wing

The Committee stands constituted to deal with the subjects pertainiag to (
Medical facilities and reimbursement of claims of Hon'ble former Judges, (b)
Matters relating to welfare of Hon'ble former Judges including framing of rules

and (c) Any other connected matter.

30: Library Committee

(As on 31.12.2023) (As on 31.12.2024)

Honobl e Mr . JustHonObl e Mr . Just
Koul Koul

Honob6bl e Mr. JustiHono6bl e Mr. Just

High Gourt of Seammu & Kashmir and Ladakh - Annual Report - 2023 & 2024 78

\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\



\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\\

Honobl e Mr . Jus/HonObl e Mr . Jus
Nargal Nargal
Honobl e Mr . JustiHonoObl e Mr . Just

The Committee stands constituted to deal with the subjects pertainig to (
considering purchase of library books for High Court and District Courts, (b)
considering purchase of newspapers, periodicals, etc. for library, official?
residences of Hon'ble Judges and Judicial officers, (c) Matters relating to
maintenance of librarppooks, (d) Purchase of various law packs (law reports in
electronic format), & (e) Matters pertaining to availability of library books in

courtrooms.

31: Accreditation committee in terms of The High Court of Jammu and
Kashmir Norms for Accreditation as Legal Correspondents & Guidelines

for reporting

(As on 31.12.2023) (As on 31.12.2024)

Hono6bl e Mr. JustiHonO6bl e Mr . Jus

Hondobl e Mr . Just|Chowdhary

Hono6bl e Mr . Jus/Hono6bl e Mr. Just

Nargal Hondoble Ms. Just
Kazmi

The High Court by Full Court Resolution of 29.01.2018 has laid down and%
adopted "The High Court of Jammu & Kashmir Norms for Accreditation as Legal
Correspondents and Guidelines for Reporting". It was thought expedient to Iaf/
down and prescribe the norm®rfaccreditation of working journalists,
correspondents and reporters of print and electronic media organizations;,
desirous of reporting in the media the judgments, orders and proceedings of tﬁe

High Court and provide for some guidelines and facilitiehémn in that regard.

32: Committee to implement guidelines laid down by judicial precedents and

law in cases involving sexual violence and monitoring the trial of such cases
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(As on 31.12.2023) (As on 31.12.2024)

Hondbl e Mr. JustiHono®bl e Mr. Just
Hono6bl e Mr . Jus/Hono6bl e Ms. Just
Chowdhary Kazmi

Hono6bl e Ms. JustiHond bl e Mr . Jus
Kazmi Nargal

Hono6bl e Mr. Just

The High Court has laid down guidelines regarding the subject involving sexual :
violence and monitoring the trial of such cases. Notable among the guidelines is
those contained in Order No. 1113/Psy of 06/12/2018 relating to attendance of

doctors and expervtitnesses in the Courts as witnesses.

33: Committee for Monitoring NDPS Cases in District Courts

(As on 31.12.2023) (As on 31.12.2024)

Hondbl e Mr. JustiHonO®bl e Mr . Jus

Honobl e Mr . J u s | Chowdhary

Chowdhary Honoble Mr. Just

Hondbl e Mr. JustiHonOobl e Mr . Jus
Wani

The Committee stands constituted to Monitor the trial of NDPS cases in the
District Courts. The Supreme Court has laid down certain guidelines for the trial

of NDPS cases in fAiThana Singh vs Cenﬁra
No. 1640 OF 20100) . 6

34: Supervision and Management of Museum

(As on 31.12.2023)

(As on 31.12.2024)

For Jammu Wing

For Jammu Wing

Honodébl e Mr. JustilHonOAbl e Mr . Just
For Srinagar Wing For Srinagar Wing
Honodbl e Mr. JustilHonobl e Mr . Just

35: Committee for Monitoring MACT Cases in District Courts

| (As on 31.12.2023)

| (As on 31.12.2024)
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Hondbl e Mr. JustiHono®bl e Mr . Just
Hondbl e Mr . Jus/Hono6bl e Mr . Jus
Chowdhary Chowdhary

Hondbl e Mr. JustiHonN
Hondbl e Mr. JustiHonN

Mr . Just

Obl e
Obl e Mr . Just

36: Supervision and Management of AIR Cafe cum-gibrary 8 at Jammu

(As on 31.12.2023) (As on 31.12.2024)
Honodébl e Mr. JustiHonOobl e Mr . Just
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THE HIGH COURT REGISTRY

The High Court Registryis a vital andintegral organof the High Court It is
manned bysuchofficers who discharge the administrative functions of the High

Court. Thedescriptiorof the officers operating the Registry may be given below:

I. Registrar General

The Registrar General is the chief executive officer of the High Coukrms

of the J&K High Court Rules, 1999, the Registrar Gergrallhavecustodyof
therecordsof the Courtandshallexerciseotherfunctionsasareassignedo him

by or underthe J&K High CourtRules,19990r maybe assigned to him by the
Chief JusticeRule 20 of the J&K High Court Rules provides that the Chief
Justice may assigandthe Registrar may, with the approval of the Chief Justice
delegate to any officer of the Registry any power or function required by the rules

to be exercised and performed by the Registrar.

The Registrar Generahall have power (a) to act as the spokespeimothe
High Court and coordinate betweenthe High Court and the State/Central
Governments administrativeaffairs, (b) to signall theroutineletters,conveying
orders passedand asking for information required to complete cases for
submission to the Chief Justice providbdtmattersof urgentnatureshall be
broughtto thenoticeof theChiefJusticec) to signall pay,travellingallowances
andcontingentoills of the office establishmenandto passordersfor contingent
expensesp to certainlimit; (d) to preparethe agendafor the Meetingsof the
Judges(Full Court and Administrative Committees)as directecby the Chief
Justice and record the proceedingsof such meetings; (e) to addressall
correspondenaavhichconcerrtheJudiciaryorwhich concerrindividual Judicial
Officers (f) to prepargoroposas andissuetransfer/postingrdersof the Judicial

Officers and supervie the Gazettel Branch (g) to preparethe budget and
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maintan accounts of the High Cou#nd supervig the budgetbranch (h) to
exercise financial poweiacludingpurchas®f itemsupto anauthorizedimit; (i)
tosanctioradvanes fromGPFundin thecaseof Non-Gazettedbtaffof theCourt;

(j) to processheACRs of the Judicial Officerandprepare th&CRs of Gazetted /
Officers of the High Court(k) to scrutinize the preparation of the record of the
Supreme Court; (I) to converiee swearingin of the Chief JusticandJudges
(m)toimplement he Resol uti ons of t ¢§adtiosei ef J
of the Full Court and Administrative Committeg(n) to submitinformation to ;
the Supreme Court, other High Courts, Parliam8tatel egislaturesandState
Governments (0) to processand preparecasesfor the gant of Selection
Grade/Supetime Scale or ACP etc. to Subordinaied District Judges(p) to
maintain ACRs of the Judicial Officerand timely communication of the
adverse/advisoryemarks,processingof the representationsf any, received
against suchreports; (g) to processand preparethe pension and medical
reimbursementlaims of the Chief Justi@ndJudges (pastndpresentand those

of all the servingandretired Judicial Officers/Gazetted officers oétB@ourt (r) /
to perform ay other administrative work not expressly assigned to any otheré
Registrar.Registrar General also functions the Appellate Authority for RTI

queries.
I 1. Principal Secretary to HonoODblI e %the

The Principal Secretary hadandexerciss chargeof Ho n 6Ghiefd ust i ¢ e 0s
Secretariatdeshallfunctionasthe Nodal Officer to coordinate with the Supreme :
Courtandother High Courts for and on behalfH o n Otlie Cheef JusticeHe

shall havepowerto dealwith matterspertaining to employees of subordinate

judiciary such as transfers, promotions, leave etc.

II'l. Registrar Vigilance
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The RegistrarVigilance shall have power to (a) processall the complaints
received against the Judicial Officarsdput up the same in a tis®und manner

before the Chief justice; (b)old discrete or preliminary inquiriesnd evolve
confidential mechanism fdnolding such inquiries (c) critically examineand

analyze the complaintsor discrete/preliminaryinquiry reportsto assistthe
CompetentAuthority in deciding as to whethea regular inquiry into the
allegation(s) is requiredr not (d) prepae draft chargesheetshemorandum of :
allegations (e) scrutinize assetandl i abi | i ti es statement s 0
and supervision of Vigilance BranemdVigilanceCell; (f) receivereportsfrom C
the Registrarinspectionscritically examineand analyzethem for being put up

before the Competent Authority for deciding as to whedinegularinquiry into

the allegation(s)s requiredor not; (g) collectinformationto assess the ovatl
andspoken reputation of the Judicial Officefts) disciplinarymattergincluding
complaints and enquiries) against the staff of the High Cdlirattend to the

functions of statistical section of the registry.
IV. Registrar (Rules)

The Registrar (Rules) serves as Member Secretary to the Rules Committee &
holds the power to supervise the Rules Branch. He shall have power to deal with
such matters as (a) processing and preparation of draft Rules, amendments in the%
existing Rules, noti€ations, administrative instructions/circulars{suant to the C
decisions taken by the Chief Justice in exercise of his powers under Article 229
of the Constitution; (b) drafting, amendment and updating of the Rules pertaining

to service conditions of thBubordinate Judiciary, as per the decisions taken by

the Full Court from time to time in exercise of its powers under Article 235 of

the Constitution; (c) drafting of Administrative Circularsto be issuedto the

Subordinate€Courtsasperdecisiongakenby the AdministrativeCommittee/Full
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Court; (d) Revision and up-dating of High Court Rulesand Orders; (e) /
Compilation of instructions issued from time to time by the High Court to the
Subordinate Courts. lraddition, Registrar Rules performs other functions :
pertaining to Mediation Cell and Mediation & ConciliatiGentresand Secretary

to Committee for i mplementation of dec
V. Registrar (Judicial)

TheRegistradudicialshallhavepowerto dealwith suchmatters as (a) preparation

of paperbooks; (b) filetracking and maintenance of all judicial record&;)
preparatiorandtimely issuancef thecausdist aspertheRosterprepared by the
Chief Justice; (d) timely delivery of judicial files in each Court; (e) supervision
andcontrol over the Inspection Branaimdsafe custody of the judicial records
(pending as well as decided cases); (f) statistics of the filing, disposal ané
pendency of cases; (g) to assist the Chief Justice in equitable distributasesf /’
(h) maintenance of thke e a d lRool Jtie RegistrarJudicialmay alsoexercise /
judicial andquastjudicial powers in relation to matters described under Rule 15
of the J&K High Court Rules, 1998ule 19 of the saidRulesprovidesthatthe /’
Registrammay exerciseall the powersof a Court under section 151 of the Civil

Procedure Code in respect of his own judicial or gldadicial orders.
VI. Registrar (Computerization)/Registrar IT

The Registrar Computerization is a Distdatdgdevel Officer; heshallattendo
matterssuchas(a) supervisiorof Computer Branchandto look after the task of :
e-Courts project and computerization of High Court and subordinate Courts oﬁ
UTs of Jammu and Kashmir and Ladakh. Assigned to the Registrar IT is alsé
Central Project Coordinatoraurts in which capacity he would coordinate the s
implementation of various naniles/tasks of the-€ourts Project and liaison with

the eCommittee of the Supreme Court of India.
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VII. Registrar (Administration)

The Registrar Administration shall have power to deal with mattesisas(a)
theappointmentpromotion,seniorityandothermattergpertaining to the service
conditions of the staff of the High Court and supervision of Establishment
Branch (b) pension,otherretiral duesandmedicalreimbursementlaimsof the
retired nongazetted staff of the High Couft) transferand posting of staff of
the HighCourtto High Court Legal ServicesCommittee/othefnstitutionson
deputation (d) rationalizatiorandallocationof staffto differentbranche®f High
Court (e) appoirimentand monitoring of the contractuallyappointedstaff, (f)
monitoring of the Accounts, Cash, Bills, Service BooRudit, GPF, Pension,
Establishment BranchandSalary Branches of the High Cour) finalization

of Annual Confidential Reports of the ngazetted staff of #nCourt.
VI1l. Registrar (Recruitment)

The Registrar Recruitentshall hold the werall charge othe RecruitmentCell
includingthestaffpostedherein Heshallhold powerto deal withsuchmattersas

(a) maintenanceof the confidential recordspertainingto examinationkeys,
resourcgersongo setquestiorpapersor differentrecruitmentstesourcgersons

for checking of the answersheets,(whereverrequired) and the proces of
preparation of the resulfb) Recruitment/Maintenance and updating of the data ;
regarding actual and anticipated vacancies in the Subordinate and Superior
Judicial Services, High Court Establishmemtd the Subordinate Court$c) /l
Preparation of Annual Selection Calendar for all types of recruitin@htslp-

dating of eligibility conditionsteservationpoliciesandotherrecruitmentelated
decisiongakenby the State Governments and other High Courts from time to
time; (e) Training Programmefor the newly recruited staff/officers (other than
Judicial Officers).
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IX. Registrar Management

The High Court has, vide order No: 1504 of 2023/RG dated: 18.12.2023 with a
view to revamp the functioning of Protocol Sections of the Kighrtof J&K :’
andLadakh Jammu/Srinagandto utilize theserviceof RegistraiManagement,

High Court Wing Srinagar in effective manner, required the Registrar
ManagementHigh Court Wing Srinagarto look after suchmattersas (a) the
receivingandseeingoff Hon'blethe Chief Justice/Hon'bl&itting Judge®f High

Court of J&K andLadakhandthe visiting Hon'ble Sitting Judges of the other
High Courts, at Airport/Railway Station (Srinagar)tig protocol services of all -
retired Hon'ble Judges at Srinagar who are not holding any assignment; c)
Maintenance, accommodatiaand upkeep of official residences of Hon'ble :
Judges at Srinagaandd) Traffic regulations within the High Court Complex,

Srinagar including issuance of parking passes.
X. Joint Registrar Protocol

The Joint Registrar Protoc@h) coordinates the tours and visdasthe Chief :
JusticeandJudges of the High Court of J&K and Ladakh within and outside the
UTs of J&K and Ladakh; (b) coordinates the tours and visits to J&K and Ladakhf
of the Chief Justices and Judges of other High Courts as well as of the Suprerée
Court; and (c) coordinates withe State Government and the Police authorities

in the matter of security of the Chief Justice and the Judges during tours;
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Officers of the Registly

et

Shahzad Azeem M. K. Sharma Tasleem Arief
Registrar General Pr. Secretary to Hondbl e
The Chief Justice

Rajinder Sapru Rupali Ratta Sanddep Kour
Registrar Rules Registrar Inspections Jammu Registrar Judicial

Shri Anoop Kumar Shri Farooq Ahmed Ms. Rajni Sharma
Registrar IT Registrar Judicial Jt. Registrar Pdarocal

0 -~
Mayank Gupta Faydmmad Qureshi Abdul Bari
Jt. Registrar Protocolammu  CPC eCourts Jt. Registrar Protocpl
(from 29.08.2024) (from 29.08.2024) Srinagar
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Registrars Administration: Therearethreepostsof RegistrarsAdministration,
one at Jammu Wing, one at Srinagar Wing and one for main Wing of the Higri

Court.

Sh. Mohammad Yasin Beigh (Maiing)

Registrar Recruitment (Sh. Satinder Singh)
Registrar Management (Sh. Haroon Rashid Bhat)

Director Finance (Sh. Haroon Ahmad Bhat) on deputation at High Court of J&K%
and Ladakh .
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